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• 	Respn4ent(s) 

Advol ,,atè for Applicant(s) 

Mvot for Respondent(s) 	. 
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Dated ......... 
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Date 

6e 9 O2 

Order of the Tribuna' 

Heard learned counsel for the 

parties. 

Application is adndtted. Call for 

records. 

Pendency of this application shall 
not be bar for the respondents to nsi 
der the applicant posting at 3ihar. 

List on 410.02 for orders. 

tçlce-Chairman 
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CY\  

4 .1 3.200 
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bb 
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Nr,A.Oeb Roy, learned 5r.C.G.S. 

makes a prayer for four weeks time to file 
written statement on behalf of Mr.8.C,Pathi 

ak. 
Prayer allowed, List the case on 15, 

11.2002, 

C (c 
Member 
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	Date 	 Order of the Tr*bua ln  
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29. 11. On the prayer made by ,  Mr.B.C. 

Pathak, learne 	dIC.G.S.Ce four 
weeks time is allow& to the rèspondents 
to file written àtatement. 

List on 10.1.03 for orders, 

Vjce-Cha Irman 
in 
0. 1. 2OO 

51j~_ _0~~ 

-l'ok Lw 

Written stemeñt hs been filed* 
leidings are complete. List the iatter 

for bearing on 21,2.2003.i.z kaiz*z 

cL.0 
Member 

?l.2.200 Put up the matterL again 

25.4.03 to enable the parties to 

otain necssary instructions in the 
mtter. 

Vice-chajrman 

Heard the learned counsel 

or the parties. Hearing concluded. 

LJudgment delivered in open court, 

kept in: separate sheets. The 

pplication is dismissed.. No order as 

to cbst. 
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CENTRAL AJYLINISTRATIVE TRIIUNAL 
GUWAHATi LENCH 

G.A. / RXIX No. 0  281 	. of 2002 

25.4.200.3 DATh OF DBCISION 

Sr Bhagwan Lal Prasad Gupta 	
0 • 	 AppLIcNT(s). 

MiL EL. Malakar and Mr R. Das 	
0 ADVOCATE FOR THE 

0 0 0 	 0 0 0 0 0 0 0 0 0 	
0 0 0 0 0 •00 	

APPLICA...1']'T(S). 

- VERSUS - 

TheUnionof India and others 
0 0 	 0 	

. 	RFSPO1,JDz1qT 

Mi B.C. Pathak, Addi. C.G.S.C. 
00 Ô 

0000 00 0 0 0 0 00 0 0 0 00 0 
ADVOCATEFORTH 
RESPONIJENT(S). 

THH0N 1 BLE MR JUSTICE D.N. H0WDHURY, VICE-CHAIRMAN 

T4EHONtBLE 

4 Whether Reporters of local papers may be allowed to see S 

the judgment 7 

2. o be referred to the Reporter or not ? 	1 
. ,hether their Lordships wish to see the fair copy of the 

b'udgment ? 

4.. fliether the judgment is to be circulated to the other 
Benches 7 

udgment delivered by Hoble Vice-Chairman 

(7... 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.281 of 2002 

Date of decision: This the 25th day of April 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Bhagwan Lal Prasad Gupta 
Work Sarkar Grade I, 
MSTLC Sub-Division I/CWC, 
Alipurduar. 	 Applicant 
By Advocates Mr B. Malakar and Mr R. Das. 

- versus - 

The Union of India, represented by the 
Superintending Engineer, 
CWC/NEID Circle, 
Shillong. 
The Executive Engineer, 
NEID-I I/CWC, 
Itanagar. 	 Respondents 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

0 R DER (ORAL) 

CHOWDHURY. - Jo (v.c.) 

By 	order dated 28.3.2002 the applicant, 	a 

Workcharged Staff belonging to the North Eastern 

Investigation Division NO.111, Central Water Commission 

was transferred to Nyukcharong Investigation Sub-Division 

I, Central Water Commission, Jang, Arunachal Pradesh from 

MSTLC Investigation Sub-Division I, Central Water 

Commission, Alipurduar. The applicant assailed the 

legitimacy of the order before this Bench. By Judgment 

and Order dated 22.4.2002 in O.A.No.123 of 2002, the 

application was disposed of directing the applicant to 

make a representation/appeal before the authority within 
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the time specified with the further direction to the 

authority to consider the same sympathetically. The 

applicant accordingly submitted his representation dated 

8.5.2002 for modification of the transfer order. The 

authority on receipt of the same intimated that the 

representation of the applicant was not received by the 

authority within the time stipulated by the Tribunal. It 

was also mentioned that due to administrative exigencies 

and convenience his request could not be acceded to.. 

Hence this application questioning the legitimacy of the 

action of the respondents. 

The respondents contested the case and submitted 

their written statement denying and disputing the claim 

of the applicant. 

I have heard Mr B. Malakar, learned counsel for 

the applicant and also Mr B.C. Pathak, learned Addi. 

C.G.S.C. appearing on behalf of the respondents. Mr 

Malakar contended that the respondents while passing the 

impugned order missed the contents of the order passed by 

the Tribunal and the respondent authority put more 

emphasis on the form. From the tenor of the order it 

seemed that the Executive Engineer was seemingly 

concerned with the stipulation given by the Tribunal, 

but, at the same time the order also showed that the 

authority also considered the applicant's prayer on merit 

and therefore the respondent authority refused to accede 

to the request for modification of the transfer order. 

Therefore, the order cannot be flawed on that account. 

The learned counsel for the applicant also mentioned the 

\,X~Vcases of some of the Worcharged employees whose cases 

were........ 
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were favourably disposed of and posted them accordingly 

on receipt of representations from the Workcharged 

Khalasis. Mr B.C. Pathak, learned Addl. C.G.S.C., stated 

that on some good ground, no doubt such actions were 

taken at the interference of the higher authorities. Mr 

Pathak submitted that no illegality, as such was 

discernible in such move. 

Admittedly, transfer and posting is within the 

domain of the authority. The authority is within its 

jurisdiction to transfer and post its employee, keeping 

in mind the administrative convenience and exigencies of 

service. Needless to state that the employer is also 

competent to allay the grievance of the employee keeping 

in 	mind 	public 	interest 	and 	the 	business 	of 

administration. 

On consideration of the matter as a whole, no 

illegality, as such is discernible for interference by 

the Tribunal. 

The application is accordingly dismissed. The 

dismissal of the application, however, shall not preclude 

the applicant from making representation before the 

authority for consideration of his case for posting him 

in some other suitable place. If such representations are 

presented to the appropriate authority by the applicant, 

the concerned authority in that event shall be duty bound 

to consider the representation 	justly and fairly and 

appreciatively respond to such appeal with comiseration. 

No order as to costs. 

L CHOWDHURY) 
VICE-CHAIRMAN 

n km 
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I M.10ENT4L ADMINISTRApIV 

BENCH : GCTW?1 ATI. 

Original application 	 of 2002. 

Sri B L P Gupta 	 ... Applicant 

Vs. 

Union of India 	 ... Respondent 

I N D E X 

Sl.No. Particulars Page 

 Applic ati on u/s 19 of the J 47 
CAT Act, 1985 	 / 

 VerificatIon 

 Ant exure - I 

4 • Annex ure - 

5 • Ann exu re -  

 Annexure - IV 

 Annexure - V 

 Annexure 	VI 

 Annexure - VII 

 Annexure - VIII 

Filed by 

Advocate. 
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IN THE CENTRAL Zr24INISIRATIVE TRIBUNAL 

GUATI_BENCH : GU Mhmzz 

An application unclor Soction 19 

of the Central Adminitr•atjv. 

Tribunal Act, 1965. 

Dto of filing : 

RQgn. No. 

RBISTRAR 



Sri Bhegwal Lal Prasad Gtt 

Work Sankar Cr. I 

MS'XLC Suvision.I/41C 

AlipurdUar 	 •.. k'i licaflt 

V. 

Union of India & ors 	... Respondents 
(CS1) 

1 • 	P articul ar s of the app ii cant : 

Name 

Fzthor's name 

Designation and 
office which 
omp loyod. 

: Sri Bhagwan Lal Prasad Gupta 

Work Sankar Gr. I, 

Sub-Division -I, 
Alipurcluar. 

iv) 	Address for 	 -do- 
service of notice 

2. 	PARTICULARS OP THE RESPONDENTS. 	 ( 

Lx i) Name and dosig- : Union of India - Represented by 

nation 	 the Storintonding Engineer, 

(AC/NEID Circle, Shillong.. 

ii) The Executive Engineer, 
NEED-II/Q1C/I tanagar. 

Office addross of 
the respondents : 	As above. 

Address for sorviceof 

Notice 	 As above. 

3. 	PARTICJLARS OF THE ORDER AGXNST )2BX WHICH THE 
APPLICATION I S MADE : 

Non-consideration of the applicant' s case regarding 

review,  of transfer order. 
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3. 

JURISEECTI0N OP ThE_'IRIBINL 

The applicant declares that the subject matter 

of the application is within the jurisdiction 

of this Tribunal. 

LII1ITQN 

The applicant further declares that this &?plica-

tion is within the limitation prescribod under 

Section 21 of the Act. 

	

6, 	PACTS OF THL CASE : 

The applicant while working as work Sarkar 

Or. I under the respondent no. 2 posted at 

MSILC Sub-Division, Atipurduar. He was apxintcd 

as Work Sarkar-Il on 23.7.75 and was potod at 

Gangtok (sikkim), while working at sikkim he was 

promoted to work Sankar Gr.I on 13.3.75. The 

applicant worked there till 25.7.81. 

That on 25.7.81, the applicant wastransferrod 

from Sikkim to Tipaimukh mv. Circle, Shillong 

where he reported his duty and he was dirocteci to 

report before the Executive Engincor I CMC/Imphal on 

20.8.81 J= he joined at Imphel wherefrom he was 

directed on 3.9.81 to report to Tiparmuith Investi-

gation Sub-Division No. 2 which is about 215 KNs 

away from Imphal.  The  applicant joined there on 

7.9.81 and worked upto 8.11.81. He was again 

transferred verbally to Impha]. on 16.11.81 and the 

applicant joined at Impha]. on 19. 11.81 and upto 33.4.82. 
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That on 24.3.82, ke was again transferred 

to Silohar. The applicant although requested for his 

extension at Imphal as his tamily was there, was not 

considered and was finally roloasod on 30.3.82. 

on 14.5.82 he was directed to report at 

Thivaichuwa site and when the applicant went there he 

found that the site was yet to be opened. He came back 

and rortod the matter. On 29.6.82 the applicant was 

again diroctod to rort at Tuivalchwa site in Mizoram 

wherefrom he was again directed to go to Khokan Gauzee 

and discharge dte on 26. 2.83. 

That now again the applicant has been 

transferred to Jang viclo order No. MEED-III/Acbn-5/ 

145 2-60 datod 28.3.2000. The order was a collective 

order of transfer stated tobo mao in public interest 

at the sweet-will of the respondent no. 2. 

A copy of the order as aforesaid is 

annoxad hereto and marked as Annoxure - A. 

The applicant has boon working at the present 

place after serving the Department at various tenure 

places for 25 years. The applicant has now been given 

tenure posting again at Jang the rotes.t place in 

hilly terrain of Arunachal Pradeh. The applicant who 

has been suffering from heart trouble was unable to 

join in such a place where there was no medical facility 

available. The condition of the applicant is known to 

the authority as he has withdrawn money from GPP account 

for treatment. 
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'5. 

A copy of the C?? withdrawal, order is 

annexed hereto and marked as Annexu re-Il. 

VIifl 	That leaving aside all other things the 

applicant's transfer should not be given effect to on 

health ground alone. 

C0pi05 of the medical certificate are 

annoxad horeto and marked as Annwcure - III series. 

That the applicant assailed the order of 

transfer on the above grounds in the Tri)nel in 0.A. 

No. 123/02 which was disposed at the admission stage 

itself by an order dated 22.4.02 wherein the applicant 

H 	was directed to file a reprosontation before the authority 

within tuo weeks and on such filing of the rqrosentation 

the Respondent authority was directed tocorisidor the same.' 

A copy of the said order is annexed hereto and 

marked Annoxuro - IV. 

That the applicant begs to state that there was 

some •r delay in filing the representation clue to not 

getting the copy of the CAT's order. The represitation 

was £ilcd on 21.5.02. 

A copy of the rr.sentation is annexed hereto 

and marked Annacuro -V. 

~ ~j ~A4~ 
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That the aforesaid rapreaentation was not 

coxidorod by the Respondent No. 2 on the ground that 

the same was not filed within the time stipulated by 

the Hon'bla Tribunal and an order was issued under 

Mno No. ND-III/CB/PP-138/2681 dated 28.5.02 to that 

elfect. 

A cxpy of the said letter is annced hereto 

and marked Annexuro - VI. 

That thereafter another letter under Mono 

No. NUD-III/An125/2002/2993 dated 21.6. 2002 giving 

a pare-wise reply to the representation and rejecting 

the came. The reasons rejecting the representation have 

statod tho followings, viz., 

Since work-charged ameployees are appointed for 

particular works, they will have to go where 

works are available and normal rubs are not 

applicable in their cases. 

There is no office record relating to the 

applicant being a hcart patient. 

Transf or has been made under the service rules 

ci) 	Case of the applicant for transfer has been 

forwarded to competent authority. 

o) 	There are other parsons working in the place of 

transfer. 

11 
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Grounds for retention at Alipurduar is 

unreasonable etc. etc. 

Further the applicant has been warned of not 

maintaining absolute integroty and violating service 

conduct rules. 

A coj of the letter is annexed hereto and 

marked Annexure - VII to this application. 

The applicant bogs to state that from thà 

above letter it could be soon that the authority is 

not bent upon not to consider his case. The applicant 

states that the respondent authority is blowing hot 

and coal, such as when the applicant soaks for his 

absorbtion in regular establishment, it is said that 

since the applicant is COflfirm€d as an work charge 

employee, thore is hardly any difference. Now, when he 

prays for application of rule, it is said rules are 

not applicanbo in case of work charge employee which is 

S elf -contradic tory. 

That vide order dated 28. 3.02 tho applicant was 

transferred to Jang in interior Twang District. When the 

applicant reported at Jang he was again posted at a 

place 160 XMs away from Jang most hilly terrain full of 

jungles. There are applicant has been given a tin chali 

to say with Khalasies. No food stuff, no drinking water 

which is nothing but 1alipani and the applicant has boon 

interned on punishmont 

f>/LI45 
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Liv) 	The applicant states that at the site, 

there is no nod for posting of a Wa/I. Nonc/ 

guidelines for W/C establishment i ssuod under 

Mwo No. 1(17)/96-DBB/2435-37 dated 14.10.96 

provides where services of an work Sarkar Gr.I 

can be utilised. The authority which is harping 

at some rules of their cicico is oblivious of 

such guidelines and has issued the transfer order. 

As per the guidelines at G&D sites only Khalasi/Ws-III 

and WS-Ii - 4 Nos* are necessary. The place of posting 

of the applicant is china Bridge for gauze & Discharge. 

The service of an Wa/i should be utilised in Survey 

work, to •ssist in Data compilation, Preparation of 

drawing etc. for pixject report. The applicant has 

boon reverted to the post of Khalasi. 

A copy of the guidelines is annoxoci hereto 

and marked A noxure - VIII to this application. 

LEGAL GROUND 

From the abve, it is abundantly clear that the 

transfer order has bn issued vindictively in gross 

violation of the norms and guidelines. The transfer 

order is punitive and malafide which is required to be 

intorforred with by the Hon' blo Trina1. 

RELIEF SOUGHT : 

Undor the circumstances, the applicant prays 

that 

~" 44L--~ 
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1) 	The trarfer order dated 28. 3.2002 may 

not be given effect to and may be reversed 

or modified ; and 

ii) Any other relief which the Tribunal may 

be pleased to grant. 

RFJ4EDIES 
9. 	RVAMEN  

The applicant has availed.tho rnedios 

available to him. 

10 • 	MATTER NOT P DING WITH ANY OThER COURT OR TRIBUNAL 

The applicant declares that the subject matter 

of the application is not pending before any 

Court of law and aut1rity or any Bonch of the 

ibunal. 

PARTICULARS OF THE  

NamberoflpO 	: 9t9 
Nemeof issue P.O. 

Where payable 

DETAILS OF INDEX : 

An index in duplicate consisting details of 

document relied upon is enclosed. 

LIST OF ANNEWRES : 

1) Transfer order ; 
GPF withdrawal : 

Medical certificate 
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10. 

V E R I Fl CATION 

I, Sri Bhagwal Lal Prasad Gupta, the arplicant 

abov• named cb hereby verify that the statements made 

in paragrhs 1 to 6 (I to XTI) 7 to 12 are true to 

my krcwódge and those made in paragraphs 	6(V) are 

matters of record based which I bali eve to be true.. 

Signature 
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GRAM CEN1WATER : tTANAGAR 	 TEUFAX: 0360-203510 
• 	 TR*cR 

GOVERNMENT OF INDIA 

*T311PT 
CENTRAL WATER COMMISSION 

dc1( if 3.UJ .frç-3 
NORTH EASTERN INVESTIGATION DIVISION NO.111 

	

'Ift-144, 	t'fH-791111 (3 1I4'i wkvt) 
POST BOX-144, ITANAGAR-791111 [ARUNACHAL PRADESH] 

No.NElD-W/Adm5/( Lç 	- 	 Dated: ...... 	 .. '3.... 

OFFICE ORDER 

• 	 The following WIC staff working under North Eastern Investigation Division 
• 

	

	No.111, CWC, Itanagar are hereby transferred under control of the offices shown against their 
names in public interest with immediate effect. 

SI. 	Name & Designation 	 Present posting 	Transferred to 
No. 

• 	 SIShri 
1. 	Kanak Deka, 	W/S Gr.1 	NEID-Ill, CWC, 	MSTLC lnv.Sub Divn-1, 

Itanagar 	 CWC, Alipurduar 
(Arunachal Pradesh) 	(West Bengal) 

Z2. 	B.L.P. Gupta, 	 -do- 	MSTLC In. Sub Divn-I, Nyukcharong lrtv. Sub 
- 	 CWC, Alipurduar 	' Divn., CWC, Jang 

(West Bengal) . 	(Arunachal Pradesh) 

3. 	S. S. Tatua, 	W/S Grill 	Nyukcharong mv. Sub 	MSTI.0 lnv.Sub Divn-I, 
Divn., CWC, Jarig 	CWG, Airpuiduar 
(Arunachal Pradesh) 	(West Bengal) 

t3inhi Rnm, * 	MV. Driver Nyukcharonp mv. Sub 	MSTLC lnv.Sub Divn-1, 
Oivn., CWC, dong 	CWC, Alipurduar 
(Aiunnchol Pradosh) 	(West Bengal) 

Manlk Dutto, 	Moch, Gr.I MSTLC liw. Sub Divn-1, Kurrdil mv. Sub Divn., 
CWC, Alipurduar 	CWC. Chapalowa 
(West Bengal) 	(ni) 

Gurmit Singh, 	Mech. Gril MSTLC mv. Sub Divn-1, Kundil mv. Sub Divn., 
CWC, Alipurduar 	CWC, Chapakhowa 
(WestBerigal) 	(Assam). 

Bhlm Bdr. Chats, 	Drill Helper Nyukcharong mv. Sub 	MSTLC mv. Sub Divn-I, 
Divn., CWC, Jang 	CWC, Alipurduar 
(Arunachal P(adosh) 	(Wnst Bengal) 

0, 	Copôl Ch, 	 Boatman 	MSrLC mv, Sub Dlvn-I, Nyukchorong mv. Sub 
Sutredhr, 	 CWC, Alipurduar 	Divn., CWC, Jog 

(West Dongal) 	(Awnct'rnI rmdesh) 

c). 	A Knrrnakar, 	Khetasi 	NEID-Ill, CWC, 	. 	MSTLC Inv.Sub Diva-I, 
Itanagar 	 CWC, Aiipui4uar 
(Arunachal Pradesh) 	(West Bengal) 

* Headquarters of Shri Sipahi Ram, M.V. Driver shall be treated as at Alipurduar 
w.e,f. 01.04.2302 (F.N.) 

itpitA1  
Cejp 

OL A 



1 Sl. 	Name & Designation 	 Present posting 	Transferred to 

S/S hri  - 

10. J. Chakraborty, -do- NEID-lil, CWC, MSTLC tnv. Sub Divn- 
Itanagar I, CWC, Alipurduar 
(Amh? Pradeh) (W'st Aenal 

11, T. N. Singh, Khalasi MSTLC mv. Sub Divn-1, Nyukcharong lnv. Sub 
CWC, Alipurduar Divn., CWC, Jang 
(Wost Bengal) (Arunachal Pradesh) 

jj 12. N.P. Singh, -do- MSTLC tnv. Sub Divn-1, Nyukcharong mv. Sub 
' I - CWC, Alipurduar Divn., CWC, Jang 

(West Bengal) (Arunachal Pradesh) 

 Jagdish Singh, -do- MSTLC mv. Sub Divn-i, Nyi.ikcharong mv. Sub 
c\A/C, A - ' r 	• 

-I' 
I (West l3enal) 

 Gopal Roy, -do- MSTLC mv. Sub Divn-1, Nyukcharong irv. Sub. 
CWC, Alipurduar Divn., CWC, Jang 
(West Bengal) (Arunachal Pradésh) 

 K.K Das -do- MSTLC ln'. Sub Divn-1, 
CWC, Atipurduar 

Nyukcharong hv. Sub 
Divn., CWC, 

il l  I 
(West Bengal) (Aruriechal Praaesh) 

16; Rarhaswar Roy 
I 

-do- MSTLC mv. Sub Divn-1, 
CWC, Alipurduar 

Nyukcharong lnv. Sub 
Divn., CWC, Jang 

1 (West I3eno2fl 

	

- 	 - - - a 	: 	 - 	1' 	•• 	• • 
• 	

TaystiaU stand telieved of their duties with effect from the afternoon ofi 5 th  April, 2002.1  

	

It 	 41" 

Exec4ivo Engineer 	/ Copy to :- 

	

1. 	The Superintending Engineer, North Eastern Investigation Circle, Central Waler 

	

• 	Commission, Hjamir Mansion", Nongshilliang, Shillong - 793 014 (Moghalaya) for 
favour of kind Information please. 	 I 

 lbs AsiItnt 	Engineer, MSTLC IN 	Sub Divnl, 
' 	 I Contrnl 	WMr 	Commission, 	Alipuiduor 	(West 

 With reference to disoisslons 
The Assistant Engineer, Nyuktharong Investigation held 	on 	27.3.2002 	in Sub 	Division, 	Central 	Water 	Commission, 	Jang 

1 	
(Arunachal Pradesh). . 

Divisional 	office. 	Further 
posting orders of the staff 

4 I 4 

I 
... 	I 

The Assistant Engineer, Kundit investigation Sub 
posted In thoir Sub-dvfsion 
may be intimated. 	r Division, Central Water Commission, Chapakhowa 

• (Assam),,  

5. Accounts 13rnnch, NEID-II1, CWC, ltarrngar 

The Junior Engineer (H/U), NEID-ilt, CWC, Itanager 
- 1 

The Junior Engineer (0/13), NEID-tIl, CWC, Itanagar-. 

Person concerned (10 copies) 

- 

Porsonal File of person concerned (16.copies) 

i - 

/ 



Government of india 
Central Water Commission 
North Eastern inv.Divn.III 
P.B.No.144: Itanagar-791111 

No,N6I1J.1IIAdm87/1292 	 Date : 1532002 

To, 

The Assistant Engineer, 
£'1LC I nv0b Di vi si on, 
Central Water Commission,. 
A1ipuuar (WB). 

Sub 	
GPF advance application of Shri.13.L.P.GuPta, W/S Gr.I 	r. 

The application in the prescribed proforina for GPF Advance 
of Sh.il.L.P.Gupta, W/S Gr.I received vide your letter No.'13TLCI.I/ 
E.II/02/116 dated 152.2002 is returned herewith with the fóllowing 

remLirks 

The sanction ng authority can sanction GFF advance to iy 
subscriber an amount not exceeding three months pay or tha]i 
the amount standing to his credit in the FUn4., whicheSr is 
less under aile 12 (1) of GPF }1es. A mount of GPF adVance 
applied for is exceeding: the prescribed limit. 

however, the sanctioning authority can sanction GPF advance 
to any subscriber in excess ol the limit laid down in 9ib- 
u1: 14) for special nsoflS to be recorded in writting by 

Lie 	o1ieant. Lenc, 3h.uotai,tay please be asked to quote. 
c' 4o. tit 	1L'UL( b) under which his request is covered 

ci 	I 	aflctioriiU! 	dvnnc in ,jxoei$ 

	

p 	O ri. d 	I in . t 0 r t)g oI;1' rwi se 

tiJvunce applicntion may please be resubmitted after 

doing the needful. 

.' .0 .Majum(! ar) 

	

riclo: As above. 	 Executive . 1ineer. 
- 

ow'nrnent of India 
Central. Water Commission 

riSTLC mv, ab-J)ivn.I $ New Town 
Alipurdunr ~Wnst Bengal) 

o, H47L'.S/ •/J 	 ;- 

Copy forwarded to Sb.B.L.P.Gupta, W/S Gr.I for jnfoiinatton.1 and 

necessary needful. 

Co7' 

(Th1 

j 	 Ge er  



- 

/ PROFORMA FOR APPLIC TI N FOR ADVANCF FROM PR(V1DFTFUM)S 

Ministry of 

Department of C,W,C Office 
,plicatiofl for Advance from General Provident Fuid 	

:. 

Name of the Subscriber 	 : 

AccoUnt Number ( with 	 .• 	.•- 	. 

D.partrflental suffix) 	 t/• / 

Designation 	 . 	 . . 

• Pay 	 . 
• Balance at credit of the 	

, 

Subscriber onthedateof 

application as below - 	 .. 

Closing balance as per statemefli 	................../...................... . 

for the year 
 

aoe5 2- 
Credit 

od`to  
on account of tnthIy 

	
0 

subscription- 
-Nil 1 	 4 Y11 t~ . L. 

iv) 	tbdraWa11rmg the period 	3J 	 $ 

from •.-..  7......... to 	.................................. 
	 V 

Net fllnnce at Credit 
 

6 	Amount of n dvnnce/OUtStflfldR iQ 	2.  

If any, and the purpose for 	:  

whIch ndvutice was taken by them 

Balance outstanding ason date 

AmounUOiadVance.tá 	.: 	 ...... 

1. 	Amount of advance required 	: 

8. (a) Purpos for which the advance 
5. 

is req utred 
 

(b) Rules under whIch the request 	 . 

(c) if ndvnrce ii sought for House 

trjlklin, etc 	fIlowin8 inior - 	: .... ........... .. ............. 	 *1 

mat Ion may be given 	 • 

Location and rne 0 surment of the plot • ......................... 

ui Whether pl.t is freehold for on lease: 

iii Plant for COflSttUCt0I 

iv) If the flat or plot being 	 .. 

purchased is from a H. B. 	 . 	

I 

Society, the name of the 

Society. the location and 	 . IN 

mesurernefltS etc. 
IJ 

	

 
- 	• 	\ \ :)  Z 



- 

Coiit'd from front pre 

Cost of construct in 	$ 

If the purcha3e of flat 
is from DDA or any Housing : 

Board etc. the location 

dimension etc. may be given. 	 - 

d) If advance is required for 
education of children foll- 

owing details maybe given 

Name of Son/Daugbter 	: 

dde3 and Institution! 
College wliere studying 	: 

iiis Whether a day-scholar or  
a Hostler. 

c) If advance is required for 

treatmentolailing family 	
I 

member3, following details 

may be given 

1) Name of the patient and 

relationship 
ii) Name of the Ho3pital/Dispen- 	- 	 - 	 . 	.. -p.-.. 	• 

sary Doctor where the patient 

is undergoing treatment 
Whether outdoor/indoor patient 
Whether reimbursement, avail- .:' 

able or not 	 : ). 

14OTfl In cnse of advnnce under 8 (e ) to 8 (e), nocertiticate or docunentaq 

oydence wçutd be required., 

9 Amount of the consoldnted advance 	i-' c7, 2 C 	 0 

(ftema 6 and 7) and number f montMy 
Instalments in which 'the consolidated 	 ' 	0 

advance is proposed to be repaid.  
10. lull partkulars of the peculiary-  

crcuinances ol the subscnber jusufyig  
the app ication for the advance 	

- 
I certify that patticulais given ebovc are correct and complete to the best 	 c 

of my knowlcdge and belief and that nothing has been concealed by me. 

Signatufe of aferrt 
Name 	. L 

Dated If/c2./2tQ.... 	 b 	
Designation 

- 	
.. 	section 



t I). ( Afek1nr) 

Consu nnt Physician b Cardiooglst 	 Opt 

(EL—House Phyic.zii in Gen. Medicine and Chest ft l'uberculosis N. R. F. 	 — 

Medical Colicge Cakuita ; Housc Pbysician in Peed. Medicine Dr. B. C. Roy 

Mcniorial liospi,al lot Chddrcn, CaL; Resident Medical officcr in Nephrology. 
Institute of Medical Scknce, B. II. U.. Varanasi ; Senior Rcidcnt Medical Officer 
in Neurology. 1. H. B. A. S • Dcihj; senior House Officer in Cardiology. g /8 / 2.C1?'t 
Woodlands NursingHonse, Calnu. ) 	 Date ....... i......c... 

/VLA,. I.P.COLAft& 

- 	 - 

i'c./4C' 

' 

	

c . 	
/ yY'  

	

• 	 . 	S  

. 	

•. r  

41 

• 	
a, 

(E.C.G. Done by Appointment) 	- 
C&mtwr :— 	 Ch?,ntr :- 

Ms. (Imont 	 Ctkrhory M(lcn1 Stores 	 Annnrurll:t Medtc:tl Storci 
NLW TO\N Upi Ars.r 1410 	 R\ll.\V\Y ilZAR 	 (}teitje RiIsxsni hotel, Neat R. '3st) 
,tipurdtsar, iasatut. 	 AlIpuIdihlrJn.. alaturi. 	 kPurJt,ar iapiiuri. 

c ( 03564  ) 5677 	 03ül 554 	 r 06.I 

Alr '.uun —an lay, S4nday. 	 L:senini; - Thur Sd4y. 	 .:rcr Nrnn 	Hi'nda . Tucsd 
Wcirusl.y Trursday & lrgrja.. 

- )l .'rtd;iv, \Vtdrtc'd 	1 rday. 

COAV 

00 

	

— 	 . 

0 	
.11 



• 	 . 	

- 	 .. 	

/ 

2 t4t44 	'i'aa (€JCLCIIIIU/. 	Chamber wdl be ctosed from________ to 

D.M.R.T(CaL),(GoidMed1) 	
'AROGYR NIKETAN'

CHAMBER  

M.D. (Geñ. Med 	
NEWTOWN ALIPURDUAR CONSULTANT PS1CN & ONCOLOGiST 	 - 	 Ph-55394  

1PURDUAR SUMSONAL HOSPITAL 1p 
Visiting Hours: 6pm to 8pm 

dw- 

4t2c 

c 

AN - 

- & 

14 

Uva 

/ 

V 	 - 

	

- 	 . 

- 	 Nit 	 - 



TEST I 	 NORMAL VALUE 	RESULT 

Physical Earninatiofl  

'/oume (Supplied)  25 	ml 

Specific Gravity 1002 	1030 q 	1. 

1our I Appearnce Straw/Clear 	 tx's w /cleor 

enicaI Examination  
Reaction (pH) 	- 4.8 - 7.6 Ac idle 

Alburnill (Qualitative) Nit  

Suga 	(Qualitative) Nil  

V  

r—ii,eSatt (Qualitative) Nil .  

F8ile Pigment (QualitatWo) 

F1  robilinogen 

Nit 

 
O,4.i.OmgJ2urL 

Winary Albumin 

	

fone_bodies 	 Nil 
fie 

rothers 	- 

	

I 	
j44' 

WUC(PU I CoUs) 	 Fcv  

	

Epithllfll Colli 	 •row nil 
Cast - 	Nit nil 

Present (4 Crystals (Uric 	Acid) Few 

Ova - 	 — Al nil 

ProIzOa (1. vaglnalis) Nit nil 

Yeast 'Jil nil 	- 

Cellular bodies Few nil 

Bcterla — Few 	I fl ii 

Of hers  

S 

— 

7 

T:. 

/ 
. 

•T.R IY 
Madhab More, Newtown, Alipurduar Court.i)ist. Jalpaiguri 

$LNC.: xv — I - 	 DATE: 

[Refd. 	

_Age .4•8 
: 	 by Dr. .k.. Ou.cblwit. 	D.... 	. ....S.ex 

IL :.11:uJ ziTT 

— 

It 
• ._1 

	

('jTT1t Ut 1 f illu l4k4'n ri tvtiiy I.tnçi'. ttiwrny fl ' 	WI' 	
lk 

 

lU'? 1 I ( I  i'icif,iiIøl kutI, In twt flru ('r Wt' 	I1 t1Y t 
(j'kIl 	II l)trII 	vtttnii 	4 I 	 ) 

e 

4. 	
— 



\.. 	 . 

. 	 5227 
• 	 293 

•e4R D1fiNOSTIC  14IflORfITORy 
MadhabMore,Newtown,Alipurduarcourt 1 ojst.Jalpajgurj 	- 	

Al 

SiNo.: 	xv - 1 	 DATE: 

I Name 	 •• pt . 

4 Refd.byDr.... 

H' 

	

100d 	1ucose (pp) -----_ 95.76 mg/dl. 	 H 

•( 2 hours after 1u11 mec]  

- 

	

florrn1 : 1pss than 120.0)1 	:H 	H 

I 	•- 	
II 

trscd AT*WI 

— .• 	 ec. MeP.. 	 • 

•1 	 . 	 I 	 -t.t 	I 

S 	 . 	 . 	. 	 . 	 .• 

	

'TtAs44 jv4 44J 4M4 	 I 

. 	 .. 	. 

	

• 	 • 



//a,i 	 —2 
Al I) ( Alec!,. hi.) 

Phyelolnn Cs (nrfflfflusks 

j'c.—House Physician in Gen. Medicine and Chest & Tuberculosis N. R. F. 

Medical Collcgc. Cakutsa iluiisc Physician in Peed. Medicine 1)r. II. C: °Y 

Memorial Hospital for Children, Cal. Rcsidcni Medical ullicer In NophrolOgy, - 

institute of Medical Scieiwc, Ii. II. U Varanusi 	Seniur Iciticflt Medical 011iccr 

in Neurology. 1. H. B. A. S • Delhi; •SCfliot house 011icer in Cardiology.  

Woodlands Nursins Home, Cakutia. ) 	 . 	 Date........................ 

- 	 •' -1 - 	 / 
fr J 

PP c/L40 /
C 	 — 

CI4i 	 v 	e2L±2 
-  ' -n p 	'6 

- ,' 

• 	 VI 

— T Cd--o (rz1 (?rfls' 

• v,, T A 
.-. •1 ' 
	

p.(..4-(-c A 

• - 

	

— 

I 	 • 

( E.C.G. Don? by Appointment)  

Chmssbc, •— 	 • 	 Chambvr  

M/N, (inulnrn Trildera 	 Chnkrnhorty 4cdicnl Stores 	 Anmtpur,lut Medical Siorci 
NUW TOWN (Opp, Muir Tilkica ) 	 1LAILVAY IIAZAR 	 ' 	tIistds Rajlaxml floici, Near Ply. (late) 

Alipurdisar, ialpaiguri, 	 Alipurduar in., ialpaluri. 	 AIJpsrdL*r, Jilpaiguri. 

or 
( 

0)564 
 ) 

56771 	 0 (03564 ) 57554 	 0 103564) 55035 

Afier Nuoo ..-Saturdsy, Sunday. 	 iivcnn8' - Thursday, 	 AfterNoon - Mooday I  Tucdiy 

veaiog— 	
. 	 Wcdaesdsy / Thursdthy & Eridsy. 

Monday, \Vcdncsd*y & Fritily. 	 , 

r 	 . 	- 

I 

d 	 ., 	

I 	

- 	:• 

	
k. 



	
/ 	 . 

(GlIA14 	CLh'L'lI'1LIt, ITANAU All 	 P IIOlIE 3 U 3(0/20] !.iJ 0 

, \ 	 . 

c(Jt)jrtl ° &)I.lY!)j)iOtI 
ItOU1'It CAj'rI1III IIIV. I)IVI tji 	il iic. ji r. 
P • Ii. UO. 141, 1TAIlAAtt.-/9 I I J. (A. i'. ) 	 — 

5 iLU.tU1JJ.iJ1L 

snctdoii is hereby nccorded under nuie12(i)_(a)&1 2 1 2!:,_ 

grant of O.P.F. advance amounting to j •  .9, 990a.0.0 (flupaav 

Nine thousanc1_fli 	hundred ninety 	 only to 

• 	 Shri 	 from his 
NJID_IIIJWc/GPF-7p 	 to enable him to defray the 

	

• 	expenditure on accountof sel' treatieflt 	 -- 

TIa O.L'.FAdVfluIce oL! 	•_ 99 0 .0.0 _(UupcO _jj.housafl. 

nine hundred ninet oii1y 'honctionad to him now together tlio' 

amount of advince already outntandlng against him of us._29000.O0 

(flupees Twënt/ 	th ' 	 , ffXfle 'ousan 	 J ,nly 

aggregating to ne._38, 	 (Rupees_Thirty 	ht tjou 
• 	

- nine hundred  ninety 35only to be recovered in _'_.' 

(_Thirty fve _) equal monthly instaliiontn @fls4 1114.00 • 

( Rupee a 2 . thbusand 9e hundted four)t emay I mr HR1H ti) 0)II1IHtfI$". 

• 	 Cimj from his piiy by Ull! of:p ere_2001  

The detailø of balance of GPF Credit of ShriB4.kar- 

• W/SGr.I 	an under 	 H 

Closing Bn lance 
fort 200001 	 R.1, iec.3oo  ye Statement

• 	• 	2. 	Subacrlpti9fl from..jJ0IJc8/e1L. 	Rs. 18,900.01Y 

s. 270 + mtsiZ1 •amount-2707 

3. 	floCunrLoJ.adVnUCfl from 3/01 	 .. 
• 	 1000/-pm + m:issing amount=1000/ 	. 	7O00.00 

46 	Lena advonce tiketi from 	3103. to:  

. 200 

• (Rupees One lokh twelve thousand seven 	
T0ta1 

hundred thirty five)only 	• 	 - 	

• r 

Ae O'c~Z ~ :i5r  

C0j)y to I •• 	 •, 	 . 

• 	 1. 	ThAssjstpfltnginoers MSTLCI8DI, ctd; A1ipurduar 

_jb his letterNq,MSTLCISD_I..LXI0JL4r 3O at. ai.e.o 
2. copis. 	• 

''Shri B.L.P.Gupt 	W/$Gr.I, 	 . 

• zccounts Banch NEID-III, CWC, Ita.är, 

	

• 	

• 

• 	

* 

	

• 	 • 	 • 

• 	

• 	

d 	• 	
• 	 • 	• 	:... 



0; 

t'L. IJ 

GEl .,L ALdvlNISi h,-.! i.VE I NIUUN/L 	GJ,ibAT I UENCH. 

uF.UEi 5HEET 

urinal Ni. 

CnterTpt ietition N3.__../ 
Review AppliCotiorl No...../ 

&_- 

11 	 re spO nd et it ( s) 

¶ 	 - 

 

Adv-3c3te fr 

--. 

Advoct( 

An N  E-Y, LA  ~,F- -j 

OF THE TRIBUNAL 

22.4.02 	By this application the 	ppliC$flt 	I 

-assailed the orrics order No. 	NCIO-IU/ 

A dan_S/i 45260 dated 28.3 .2002 t;* ,nsf an- 

rring the applicant 	from flSTLC Inv.Sub 

DIvn-I, 	CUC, Alip-irduar to Jang 	in A r.una- 

ca' Prade'h.ThO applicant oontsnded 

that the impugned order is contrary to 
- 	

•. 	
\\ 

- 

the poLicy guidelines of the transfer.  

Heard Mr. 	O.ilake r, 	learned c ounsel 

• Roy,7 for the applicant and also Mr.A.OIb 

1rnQd Sr. 	.CC.5.C. 	for the Rcapondafltlu 	- O0 

. 
. et 	length. 	

• 

. 	

- f:L) ,. 

UPon heating learned couns'l for 

the pa rti as, 	1 em of the view that ends 

S  of 	uatiCe will be cot if a direction is 

givan. to the applicant to aiks S 	rOptOe 	 0 

0 

ntation or appoel befero the tuthority 

0  nartiQ his gLr9veoCsa..Withtfl5 two wasi$ 

. 
toY. 	If, such 	reprosenttipfl i s  

0 - 	 by, 	pppliCflt within tha a foro- 

said period the respondents a hall 	faj ny 

.bntT 	 .• . 	 and ayep*thiCallY cocaider his  g rieyanC 

' 	 •:.. 

••ooS0l 	 .:"-' 

• 	 ' 
and pa55 necessary order. The learned 

'r 
0  

counsel 	for the r.apandeflt* stated that 	 0 

........ 

0 	 • 	0 

0 	 thO epplic'.nt has 	airoady been 	
0 

Ou,t 	tho•raleafle, 	however, 	.heii not 

•. 
prciude the .roopondsflt3 	to consider the 

0  ito y.tqu 	•. 

case of. the applicant so 	per jaw. 

••.. 	
.. 	

,,':, 	 ... 

With the obeeation mode above 
S 	 .• 	• 	 0 

• 
the application is dIsposed of. No order 

as 	to 	coSts. 	. 
0  

• N 0 
IS  

I 	 sd/ VICE G1ARMAN 

C 

-: 

 

10 

W 1O  

jkobv 

5 	 0 	 0 

• 	 0 	
0 	''•H• 	•- .y, 0  



I. r 

SI. 

To 

The 8xcutivo)qineGr, 	 S 

Worth La stern invoriti qat ion Dlv teton N.!fl, 
Crntrai Vat er Cnmi don, 
itemaiar/cMiapu, 

S 	 1l4. 

* 	(Through Proppor, cbsnnei)  

bubs 	
1 	 ' 	

1• 

Prayer for motif ottn of troifer oid. N!tU/ 
Adrfji.9/1452.u60 dated 28.0320O2 	S 

Ref s Kàn''cT' Wwabatt flench order i*I23/2nr2 IatV1 
22.04.2002. 	 itcr*l 
My apncal dated 08.05.2fl02 through 'sA* P1Ø 
0360.203510 dated OEO5. Z)02. 	

, 4 
:7Ti 

r, ; 	 I 

1 	 1 	 I 4••A_ 	1 

Ch the abvo matter X have the hóur to se ratfl - 
your honour as per the direction of the fl&i 1C'f?' '4b't! . 

	

erich in original aepit cation Nol2fO2 	d224/'W'2 V 
There has been some delay In fillirn, this apoalas was WI4) 
in receipt of the 'CAT' order.'  

sir, 1.' bavo served the department for lai,t eer4 th'an 
24v.ers at various eta tee out of which T snent shout WYOSIrsol l  
in tenure. Now X have my pootinq at AUpurdr (*.s flsnal) 
;4nce mid 1997. 1 roray that my present oogtirw at 3ae 

(Tanq) Dlott.of Arunachal Pra#sb may Idn41y he me4tfi*A n 
the follming grouMss'. 	 • 

As 2 have pont a considerable nsr1n4 at Tenure 1si 
I need not be poctè1 again in Thnure ølee as ner, tuløq. 

• 	 H 	S'' ' 	' 
2 am chronic heart patient •n4! have wttMe fr 5  

the General Provident fuM money for my treatment ef€fnwmre 
• 	tv ooeting at Sang (Tawnr,o) ett oF uiweMl Pm.4ish 

which is a far ràto elace in hilly turain I wIlY 	. 
totally deprived of any mo'4ial faeflftv an 
will be lessor 0ygar Zone anit it will be fflrult for vs 
to sustain there. 	 •' 

S 	 I., 	 4 	' 	•5 
sir as a Coiiornment servant I am retri re4 to aj wet.ver 

the aãiInitretion desire my service to he utt1t.1utwh114i 
making such transfer your honour is requireii to a1en to the 
prcvaflSng rules. Transfer orders should not give rise to any 
discrininotton. In this context I u'ave to brintj to your Hvid 
notice that flomo aimilaro oerson have been continulnn in a 
particulars place for years in oucceesto" an44hay are not 
subjected to any transfer. 	 . 

Lesvinç aside those metter I fewPy 'rà'thit fri 
the great interest of 

alourduar 
 hoalth ae4 my 9amiy you may HriAly 

•afls we to reain at 	(W,et rta!) or in Such .,. 
Piece whore modicol facility to aveilahi.' You ,isy he plató 
to consider my postiri at any (C,Office which is locate4 in 
Dlharoven, 

Sir, Ch my 
joinii?Ta"OnOmstf.,  

in 1'yukehoróna thu I stteittn et.i !, 
. 

DIvSoioi,CV,Jt Sang 	f 'runathal  
havo re.poftod at Gauge & Nacbirrs eflt heervatjon 94+4 ,t 
thina brldçio this-to a very far rcnto var'r iao'e 1'.a 	. thorny Jcmget( going rtd eminc, by ft wafldng thrc,ujt the • 	SII 	• 	 • 

pge-.2) '44J 

_5 •Ø 0L5 V 0  
•51 



-2i 

m,rny unal ad foot pt' 	h is vev ir1' way by 
uurx,din RIver and River no any communication from here to - 
Jan9 and other riaces because completiy thorny junnals notbi, 
is available hare for the !iumnri life, Purnosely t have oostd 
here for tokinq away of ,iy life, 'Then the authority well knnWiftel  

u 	that myeelf e-ufferina from hart oiesease ,  anti beinr* tho chronic 
heart patient thereafter with rlafie ifltention re-oosta4 at 
Gauge & Macharge Silt ()sorvation site at China briiae when 
there is no any medical facility 	any commUnie4ttnn availahil 
oven nothinq for hwan  bein qvilable thereafter noste' in such 
place which is clearly tnown the 	ive of the ithO!4tVn. 

Sir, .pladnq this prayer for irmediate consitertnn my 
posting to iltpurduar (West Fenial) or where is the redi ccl 
fadlity available If not sympathetically cncit4erIn my tra.sfer 
fr Gauge & fli.scharao and Silt Cbservcthri site ?h!na brio to om  
Alipuriar or where the medical facility available, then the 
myself to be compelled to leave the Wee of my present oosttno 
end no arty other way of alternative 	 000roac!, the serofPieti 
forir for natural justice to not subjected the sa.e 861n,an4 
again ,boceuge I em factnq with such molafie Stitum4e eenstt4. 
by the departmental authority since very pro1orti an.4 always 
driving with ill m,tjv way and harraein saxisit5ft tII4ft rO 
effected due to.batng the part ofth. honesty of:thiOelie. ,ct , 
and not .c1.atcd totho authority for his oniü ee' thoaó po 
are associated they are providing all facility d ticit'w 
thi transfer out OU the thtvisional hoed quarter and sii1.T1visteil 	

' 

head quarter the such personn also to muds jwiior in the l.noli of 
suviee as well as in the grade a'so, even noany we*Saret p 
(3r'ade.i, has boon pot*d in the site works accoot.the aoolicaM 

Sir, with very regretfully ! am writttn .that.tf.3t1it 
.:-..i' 	service of tho apnlicinl is not r.quirc in the di artt 
• you may ploaeia be recommon4ad to the comoitant authority for . . 
granting the voluntary rotireent with immediate off act, as the 
carreor of my school qoin children and my wife faMlier life.. 
has compeletly ruins very badly, and which is resulted that tt 
my wife nufferin fr the 'XIOY troubles and she under the 
treatment in the Indira Gandhi Institute of Medical science , , 
Patna (flihmr) • Authority well kn4iI about my altdret3!!'$tlfleW 
after wards posted in the very rnoteond Vacetrreiaea.tfl the -...-
thorn jungale where no any communication nor idie,l f.1itV. 
,vailt*. 	 ' 

	

•4 •v. r 	*is 

Six, trnder the above compaltiflI eircstacsè , ae 018ein 
this try prayer for sympathetic eonsidoretton of ryessé, 

• .. 	 Yours falthfutl 	''• ''
ak 

) 6 	2 • 	.,. 	 . 
•• 	 I/$ 	dor1V 	1 	/ 

	

Gauo R 11scharge.Silt bs.,ntion 	.• 
tMna Rride.'  

Jri dir 	'; •• 	' 
?ukcharoni thu Xnvmtlqatton Sub,'lviston ,( 
Jang (Tawang) Ditt.of Aztrnbchal. PiecIssh 	pe 

• 	 ff 

toi.. 
The AssiStant Snaineer, Tyueharon Chu ,Inv Su 	vieion.I 	4• 

Jenq(7awanq) stt. of Aruriachal Pradesh for hind infOrmation &d 
similar necessary cetin plossail 

r 
(9.j. P. WTA) 

• 	 Gauo ft Dischat09 silt Q,.UVattOfl ,  site 
CC, at China bridó 
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TEL/FAX: 0360-203510 
qir 	qr 

GOVERNMENT OF INDIA 

TT 31F1i'T 
CENTRAL WATER COMMISSION 

aTu1 	-3 
NORTH EASTERN INVESTIGATION OMSION NO.111 

'1 	144, 	I91R791111 (am 	vkt) 
POST BOX-144, ITANAGAR.791111 (ARUNACHAL PRADESH) 

No. NEID-III/CB/pF-138/ 	 Dated: 	 1- 

To 

ShriB. L. P. Gupta 
Work Sarkar Gr.I, 
Through Assistant Engineer, 
Nvukcharong mv. Sub Divn, 
Cntral Water Commission, 
Jang (Arunachal Pradesh). 

Sub:- 	Prvr for mn 	fer, ,f 4-..,.&-. - --- '-'•'w..ii' 	ii au uii utuer Ut, ø.i.UUZ. 

With reference to your application dated 852002 deceived by Fax on 
9.5.2002 on the above cited subject, this is to state you have not applied for modification of 
transfer order dated 28.3.2002 within the stipulated period fixed by the Hon'ble CAT( 
Guwahati Bench, Guwahati in their judgemerit delivered on 22.4,202 on CA No. 123/2002 
(MP-63) filed by you/rn view of the above and because of administrative exigencies &-
convenience your rAuest can not be accorded-to. 

%- 

(D.KVrwary) 
Executive Engineer 

- ,ç ,A, ( 

Gtvod& ,  

q 	
4 

D 

GRAM : CENTWATER: ITANAGAR 



GPjj'1 ; ENeWATER: ITANAGP 
	 PHONE : 0360203510 

GOVEfl1.MEr OF INDIA 
CENTRAL WATER COMMISSION 
NORTH EASTERN INV. DIVN, III 
P.B,NO.144z ITANAGAR.-791111 

NO. ID-II.C/An.-1'25/2OO2/ -' 	 Date 

\/Shri 13.L.P.Gupta, 
work Sarkar Gr.I, 
through Assistant Engineer, 
NISD, CWC, Jang (?P). 

Sub: 	'rayer for modificatiofl of transfer order o. , 
tEIDm/Adrn..5/1452-60 dated 	/3/2002. 

with references to your application dated 214.2C 

on the above cited subject the parawise reply is given ? be)..c 

2 \ /6/2002 

14 

• 

• 	' 	.;.•., 

Para-1 

Para-2 

Para2 & 

Reply has already been given vide this office 

letter No.NEIDIII/cB/PF138/268 285 dt. 28.5.2OO2i.;' 

Workcharged establisiuent refers to 

whose pay, allowances etc. are directly chargeable 

to ' WORKS", Workcharged staff i$ employed ont-  . 

actual execution of a specific work, subi.worka 
,•I• 	

• •• 

specific work etc. and question of postingagainet' 
•t 	 I 

tenure place is not spplicable in your ca,e. A. 
• 	•fr1 ,rsV- 

you are working under florth Eastern mv. Division 
lo,III, CwC, Itanagar (AP) as a workchargedstaffj 
you can be posted at any place within the jurLsdij 

• 	 - 

ction of this office in public intere&t depend.tng' 
• 	

' 	Jj. 1 

upon the requirement of works and anini9trative 11 4 t : 

exigencies. 	
.It;• j• 

&u per records available in this officH'.' 

there hs been no intimation, before issue of 

your transfer oricr, that you are a cronic heart 
patient. Thus , presence of sucrr ailment, that 

too of chronic nature, is not established on the 	P 
basis of records available in this office and 

information furnished by you in the past. 	•. 

1kA' 	
cq1j' 	 contd... 2.. 

( ,• 

•.• 
	

4 of,vO 	 • 	 1' ••' 
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para-3 : The tiansfer have bn mIr' s 	routine administ- 

rativt,  affair ac co rdi.
ng to the admlnistratiV cxi-

gncies and requirement of works following the 

prevailifl9 service rules. As such, no discrimin 

ation has been made whatsoever in effecting transfers.. H 

Para-4 z Your request for transfer to Bihar has alreadY been 

forwarded to the competent authority vide T.O. Letter 

No,III//?F4 38/113 dated 1/6/200 2. 

Para-S s You are not the only person working at China Bridge 

	

site. There are other persons who are also workin' 	:•r 

there for a few past year. Hence, your allegationis : 

of malafide intention are bse1es and are therefore.:1'. I 

rejected. 

Para-6 : You are posted against the sub-work of a 
work as stated in para-1 above in public interest.,..  

where your service s are required according the rules/i  
provisions/law recruitment rules etc. Your letter 

particularly insists for posting at Alipurduar wher-i' 

you have already served for abut five years. 

such insistence is unreasonable and the 
by you for such insistence untenable. 

I'a-7 s The depirtmeflt has never said that your services are 

not required. Your transfer to Jang Sub diVieiOfl tj;IV 

itself implies, that your services are required under 

the jurisdiCtiofl of that sub division. 

Your attention is invited to relevant co~:.Ct ' 
1'L" .LføI 

rules which state that every Government servant shall at 

times maintain absolute integrity, devotion to duty and doJt 

Me
• 	 ..1 

nothing which is unbecoming f a goverrifleflt servant. TherefO1. 

your are advized to scrupulouslY discharge duties as 
as8i- AJ. 

gned to you by your controlling officers from time to time. . 

( D. K. Tiwary 	
: Executive Xngfneer 

V 	4 

• 	 : 

: 

4 ,  

I 	; 
- 4 

4 V . 

: 
.1. 	-. 
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i tc - I 	

IHVNJ: : (UJUI) 22Gu91 
(03611) 27:3 4T)!; 
 (()(3 	22U1i!, 1,1 t 	 si. 	 ..- 

1 	 I 	ii 	I 	1 	lII Si 	 — 

c;OvErINME NT OF INDIA 
Ciiti 1IAL. V1 IEU COMon • 	

IAIMAp(I IRA ADAFAK IIASN 	
.,kI.. "JAMIfi r..iAris1or.. 

U01GS1IAFG tOtjc t ii (MMM 
SHILLONU 193014 

I / No, .7,)/-t 35 	'.:; 	 OCE .36 
To 

The Su r1nteridjt Engineer, 
1EIC , SIl11ong/ 	Guwahati/, Si1char 

Sub 	IrIter_d)ertmQfltal Committee for 
	V1W of w rk&IoI ,_Itorms 	 — cet up 

b; fifth Centrel Pay Commission 

Sir, 

I am directed to send a copy of  
i 	 oms/Gu1dejjnq for W/C n reopect of common field 	ct1jt 	of CWC clrCulnLcd vide CWC fIo 21 /16/951C/63551 dt. 2U.O0g 

On the  above nubject for exarniflatlofl and commento, if any, 
on t1, 	mny p)nr. h I urnJ} 	to this office. 

The mttc!' may please be ,tretpd s WGEIjT, 

n 1 
prn .lfllthfuily,• 

E 	t 	-2 

\ 

S.KCI1WVEDI 

/•/( 	 7 - 	/ i — 9 	 f- 

\ \O 

S cr  : 
	 / 	• i 

/ 

..(•/S 	

/c2 	4r 

IJ 	
cT_ It_ 

•-i' 	
A_r-,A 

/ 4 

t.•J)?(a ,i" 
,/)1/'  

• 	: 

(C 	
,• 

.J C 

C 

14-&AOCed&. 

(2 • .-) 1 

;c) 

I ) 
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nspcc -y OF C0.IMOU Uc 

-.--------- -.------. 	 .. 	- I  • 	 -- 

1• 	 • 	- 
'lYV of, 	i (: 	 Poll -  ( IoI1flOOt1, 	t1tjø 

D.. 	 lUJ1Iy 	
IthalasI/WS-1I1/ 61 Lea 	 WS-iI 	- 1 	S-ij  

• '• 	 BI,d1vj- 2 No. 

Remo Le Ell Les lchvlanj/Hg_1jj, 	'1c1I1anh/W9-xj1/ 
W8-1L 	-•2 (10... 	ws-ii. 	• 	- 2 (Ic', 

• 	 • 	Seanonal 1*e1Lu3j- 2 No 

LJ 1 sc 1 !Ancc SITES (Gau)  
ype of She 	Hon - flcnnoor 	Honoon 	 1 

GO hie (WIU,ouE  
•'.!i'I I bodE) 	 . 	 ' a 	 • 	. I 	 -.. 

1) 	1ph1y nccejn1t,1e 	! llasl/WS-IU/ 	Win  • 	 u1 	 S-U 	-.3 Ho. 	hS - ii' 	 I 	3 ISo. 	• 
Seasonal ithulagl- 2 No. • 	 - 	•- 11) lleinoEe site 	 Mialash/s-iji/ (iaE1fw-xIi/ • 	 lS-1L - - 4 Ho. 	s-j .jL__ I 	- 4 Io. 
eaoriaI Khainrij - 2 iSo. 

L) 	G&U SiEc (With 
L1 oI E/b o L. & cxb1c) 	• 	 - 	

-. 

Eh1y accehtjl& 	Uoatmiti - I tIc. 	Lioatrnaii  • . 
	31Ee 	 }hilas1,'s-iiI/, 	Khaiasi/WS-Xji/ - 

•I•;• WS-II 	- 4 ISo. 	115-I1 	 I.. 4 Ho. 
Seononni }ci,ninni- 2 I. 	 * 

.11) 	fleiuoEc s I L 	 V,  oatmai -  I tlo. 	Doatman 	 LU. 
K1alaoI/%'i$-II -i/ 	Kh1nioh/S.jli/; 
155-lI 	- 5 Ho. 	•WS - i.l 	 - S 'to. 

'Seonal fflI0lasi- 2 Ho. 

• 	:) 	'Situ Uq1th boat 
1itted with 0.13, 

• [ I ) cJIus) 	 • 

• 	1) 	Enuhly occsibIe 	O.U. engine 	O.U. Ciightie 
fi1.tC! 	 ,ctriver 	- 1 Ho. 	Oriveit 	 - I Hr. 

• Iioa tin-an - I No . 	13o3t111011  
- 	: • 	Kh,fl1al/WSlji/ 	hiisi/WS-I.U/ 1-Is-il 	

- 3 (So. 	I. Ws-jj 	 -, 3 tSr,. 
Seasdni E'I!Oil 	2. tIp. 

hJ) 

 

Reltictt qitc 	 0 13 	Engine 	i 0 t 	1 U91t1e 	 * 
• 	' 	 . 	Wr I ve C 	Hr I vrr 	 v 

I Irm t'inn - j ( liv. 	Ilni'( n;n 
inIasi/WS-111/ 	thizii/WS-iJi/ 

-4 Uo'  
Scor, c',al1ltrrlsi -  2. No 

• 	• • 

	

S 	 - 

• 1 	• 

-5-- 
• 	 - 



- 

/ 
tIp((,, 	J';ltItt(:II) 

Hr I ye r 	- Uu. t;L v c r 	- I lie. 
- 1 ito. (;nrrny 	 - I tiC. 

tleciia,ijc- 1 ito. flecliunje 	 - NO 
llIala3l/wS-1U/ ithala$3I/'rW-lll/ 

- 5 itck. S-ii 	 - 6 HO. 
Seaoitaj 	aJ.aj- 2 Ho. 

"1j) Ileinole 	?YIt:ti 	 1 
t1.ti. 

t?rlver 	- 1 Ho. t)rlvE t 1 1U). 
arnng 	- I ito. S arniig 	 - I Ito. 

lciiac  

I. 

11' 

• 	I'  

• 	 . 	 ic.juj.,v,,—jjj, 	IIaAat3Xf-Lj1f 
- 7 Ito. . ws—xI 	 - 7 ito. 

Seasonal KIialal- 2 No 

• 	tlUTVn 	 . 

At auch . G80 aitea wh€te no Jutitor Eiig1iier can b 	posted, • 	 pov1siont may be kcpt or cn(l no. observer (tork Sarkar cr.-lI. 
The 	G) 	E, lLc 	where 	0.8. 	Injne/Itotor Lauticit' CXI .9t, 	otir! 

oberver/i, S • G -I may be provided e%;eII IL the site Is innuuuid 
by a Junior Engineer. 

j. 	cruw, DI S CIIh ItO O a SILT SilL! (eusi 

For site 	of type zr rnetitjoried 	One 	IhEJasI • lo 	acid LtJ.oui 	Lo 
It, SI.. Ito.2(a) 8 2(b) above, 	what 	han 	alrend 	1se(ui 

sugycn ted. 

For sItei of type s mentIoned 	2 tha1ain In addition to Inl 
• 	In SI. tlo.2(c) & 2 (d) above. 	has ni.zJy f)On autjyeatcd. 

'1. 	(mucr, 	 SII,T Ailt) IIATCIt QUt\1.jI'Y 511 C 	UUS811W 

• 	in thicli uLheti one Kha Iasl/HS Cc-i I/Cr-ill ri'a. be deployed Itt' 
fl(1(11t I ott to what hni a I read) ,  beeti rnent.loiigd a Love at (3).  

S. 	UATA TRAitSltlssloil 

h) 	FloodForeca5iLIj Sties • 	I .  

Wt,er. wlrelei$I set In nvnIlalle but no wir .e'u' oitnLttt 
In 'cn Lcd, crie addt tonal rEguin r c.t.t one neano',n I. W/C Kha inn 1. 
my be deploynd in odditlon to vilint has been proposed at I,2 3 

	

I nLOVC nn• U 	cene mAy be. 

	

b ) 	Coht:rol IO)Ifl 

• 	typ(! of Cciitrol 	0011-11onsoor. 	IIopiooi% !cOrioli 
- 	t(ccrn 	 Eeasoti 

	

1) 	Sut)-divtntolI 	Vh,o1ant/WS-1I1/ 	1Iuiln41/HS111/ 
•) Ito. 

Oje t a1 Cr - 1 ito. 	Or r a tOt  
• 	 Soncr,r,n I iIi:i I ;a! I - 4 tIe. 

4 

•1 



i) 	W:i:Jz 	irJj 	Gi:.j 	- I 	ujn1 ,  C 	s urvcy 	wcrk - 
14 	Wci:k 	Jii:k:j 	Cr .11 - 	2 	flecorcl ltiq 	(Ud 	Coii'p&lnt1oi 	of 	datn, 

on(! 	nt 	e;tcl, 

c) 	Woukij - kar 	C:r.111 	- 2One for.urAy on each hank. 

d) 	Khalasl - 	6 	Three 	KIiaj,3.,;Jg 	f or 	jur;gle 	cuLttiy 
ond all 	ruI9cellancc,ue 	£ctivilles 	on 

• etcIi 	bor)k. 	 I  

1ciiolj 	 - 1 For cnmp. 

roial 	1ciuulcj 	- 7 	flo. •  

Number 	of 	101a10ij 	may be 	rerlctèd 	tol. f. 	jue 	to 	uUater1.i 
incauure. S 	 • • •. 

* 	Additional 	labour 	requ1rernen -  may 	be 	9U;p1.III e'Lci 	,Iby., 
ta'cur. S  

vi) 	r 	L 10 tl 	 and 	!3.Eorl3 

• 	) 	Work 	Sarkr 	Gr.I - 	1 	To. 	nf r. t 	(ii 	I)I 	iiiiIntinii, 
Ilk i ttic',i 	o1 	I1rrwi.p:j,: 	c1e. 	t'ir 

Proj 	;t 	I(epor 1:. • 

b) 	Wcrk 	Sarkar Gr.I1 	- 2 - 	ink 	tracing 	of 	thawi:iiys. 
• 	

c) 	Work 	Sarkar 	Gr.il1 - 	3 	D.[tidlng 	8 	S11tc1.Jit' 	of 	report 	hid 
•ccIcurh' 0 	ci 	la t El 	etc. 

d) 	Mreh 1i 	Cpca 	or - 	j 	Fr r 	c),ernt I'm 	n1 	In,, Ii cnI ttuq 
liacliltie 	A 	to 	nrrJiI. 	Ic cro 	Priiiir. 

• 	 • 	• in 	llrltititiy 	t-E 	f'.as . 

e) 	Kholai 	 - 5 	For pork Sarkar G 	I 	- 2 

For 	hcrk 	Sarkar 	Gr:.I•L 	I 

For Work Sarkar c.r.i1I 	- 	I 

• 	
5; 

• 	For 	llc-cI,J ne 	(.rr ilL er 	- 	I, 
Cr.II 

vii) 	1Ian(1lnj 	and 	CuLodLo! Stotcs • I  
• 	; 	-. 	• 	• 	S  - 	• 

work 	Satkz.r 	Gr.II - 	I 	1o.a.!st 	J. 	I 

RhaiI - 	I 	ItdI hic 	r' 

) 	nL 	Ii 	• 	t,;i ui 	 • • 

')'t 	n I 	II,; 	I c 	c 	L - 	4• 	Jr 	 I 	• 
I 	• 



;L... 

-3z 

i) 	tI(ICh t i 

ti) 	Muj.[ouj 

11t.lper 	to 
2 

UCk1IIy 
0  

Wçh 

-•. 	to 	bt• hep 	o 	tlUer Hall' a per 
Wor 	c 

ii 

 

Store 	for cJrlf€Jig 
U) 	Iiayzltje 3 

- 3 
Totnj 	lcl,nlj 

• 	 iv) 

) 	Work 	ark 	ICr. I 
- I 

Work 	Sar.kar Gr.Ij 
Pern.cai11y . e  

- I 	Jb?11!ug 	recoj9 	It  
packing. 

Work Serkar GlXj 

• 

- I 	Supervjj0,1 Of 	diggIii9 	f 
* 	 pIts 	8 

) 	IcIiai 
auger 	1101c. 	

• 

- .4 	uyerig 	digging 	' 

I. 

A 	l(tILl,j 	1bo 
work, 	my 	be n% 	

equ1 , 

	

e( 	y employing • 1 

it 	requJ, 	Iu 	t. Utyclicy 	o r 
• 	

• 	.. I 
carot 	labourn.t. 

• 	 I 	 a 
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)lIll4I;) 	

I Jt.0 	CII 	lr;wce 	Ii tcde(J, 	IL I ;1fl,n 	I$1fl y 	IitIvc .11 

A IH 	11 	 uvy 	t-riiti 	i;1y 	hr' 	II xnI 	tnr. v 	?IIlI 
II(lic'iI 	" rn Ii I 	I 	t I: 

u1.yLi,L 	iii: 	I'rloulty 	wurkct. 
v 	lIIi) y 	1)1' 	r 	iti lit' i'i I 	1.11 	It 	I' 	I 	iiii I 

l)t:rJ 	tiq 	iIitII)fI(iIl 	130(1(i)) 	LIi.t1 t12III 	fl3y 	be 	)t'4ct1 	I tir 
COI1l)L'ctLioII/douIiJe 	luveliiiy/P10t111,9 ,work . 

11) llinyworki 

Drill 	Opt tutor 	(3r.I 	tot - 	 I 	11b. 
cpt r cii toii 	& 	t)I ,)ilI Loitniicc 	ut 4  'lucIiIIIc! 

4 t'rJ.J.j 	Operator 	Cc. 11 	for j. 	ti.,. 	F 	

' 

cr11or1l?8 	Iiovejtient.oI: 
oplildie 

IthcLijne 	0perutot/Puin. 
Operator GrLI 	lot. Witet . 

Puutp 0  ~'C ration T 

ci) 	SorIc 	SzrIcnr 	(3t 	Il 	fcr - 	 I 	Lb. 
rei  -it:.c(I 	rccciud 	keeping 

C) 	Iclioli/Ileiper 

f.oi: 	I)rjIj 	Oliurutor 	cit..I 	at  - 	 2 	:Io. 
iIicItl Ito 

I:or 	Drill 	Qreroior 	Cr.I1 	cit - 	 Do. 
Wu(:rr 	wvtI, 	at 	wrc,ticli 	tot 
jil l.'uu 

I - 

for 	Puiiip •Opero tot  

.... 
1 	 .'. 

iur 	cIt:ietuIlInJ 	pulley - 7 Do. 
hu1;iItiy 	hook 	nt 	tripod/tot  
.c.ciirpii'r 	'pe!i., 	accesoriei 
etc. 

[or 	corc 	.uiniil m y 	and  - 	 1 	110. 
prorvo tioui 	of 	core 	SOXeD 

tnt: 	W;itch 	urd 	duty 	tul  
dill 	I. i: 	i 

'tOTAL, 	KIfI1i.tSiS -12 	lb. 	flI 

III 1th011iIr.ry 	111(11 Lpti at i c ri  • 	tflfl 	he 	done 	in 	 wil 	I .e. 	rJUr 
• 	• 

 I.inj 

mousv ci ii6 	or 	wIiii 	rnaClIjtie5 	arQfLe. 

Dur 	itq 	s hirttl1q, 	when 	inc re 	p'ron tr' 	needed 	te 	prepritr ,  iie 
trnc 	itIt , 	 plc 	rn 	dl 	ncntl lug, I' 	t I rg •  ztc. 	extra 	mdl- 
poer 	requirE'metlt 	tucy 	be 	met 	ty empioIng csuai 	labourers. 

tniiiilu'r 	(II 	ilr 	I 	I 	I 	I 	Ii, 	1e:i'iiit 	I''E 	(11 Vl:i)Im 	iflIfl 	Le 	nfl pfr. 
'titl 	i'iirtit 	:tiitl 	avi I 	Tril,l 	lily 	c( cit Ii 	l(ti'.j 

I. 

13 



f;I) 	'lvIiI011 .1, 	1 

7 4 	 i • ;-x hi]nfl1/WJ.UJ/ 
flo. 

.c'I,i', 	rl (: (  I 

&JI:Vtfl(,r 	I ()IInt:c)r 
 

1i.) 	II 	f 
:;owwi 	Sclitij ni1- 	I u(r. 

,I , (I I nit14 
 - I/$4U-ji t/ ho. 

Oer 	1o: 
- 2 

( eI'raor Uø. 
3 

'I Upero t or 	 1 
6. 	W1\TCI, 	8 	WA:u, 

Seao,jj 	KEia1a1_ 
nO. 
Uo. DUTY 

 a 	 (1 	duj 	O depLcyed i 	 Bj1e 	Where n o 	xeyujat 	CJIQWkIdOr in  
) 	O:i 	Ili1i1 	for 	each 	o 	Otd.flty b) 	2 	regu 	:;;aJj 

O.. 	IingI fI/Iot 	Launc 	
,J

, 

 
with 	 and 	I 	SCOOaI 	l'1asj 	for i1e 	1lavjo  etc. Iiot 

JItflinfliD 	ue 	In 	oJI Uoz% 	o Prc.poucd 	JFthIoceod1ng H 	ii/ P au  nLtitt 	(ii r'tnfy 
7.. 	tI 	CIIF\tIj. 

J 	110. 
llcclioidc 	Cr.I 	I 	NO tIecli. 	Cr. 	Ii 	1 	Uo. • 
I\Ifto 	 1 	no. 	 . 
tlecriciti 

• 	 Welder 	 I 	ito. 
I 	ito. 

JIw iziij/WS.. .. ..;/ 	3 	110. 
I'lL;-Il 	 • 	. 

°• 
oE 

1ype of 	vehicle 	Staff 	u1reer.: ' 	I 
j) 	.l.l1feC1c:i 	Urivet 	- V(IljCJe 

II) 	Truck 	 Oriver 	- 	I 	Ito. 
Helper - I 	o. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWA.HATI BENCH AT GUWAIITI 

OA No. 281/2002 

SHRI BHAG WAN LAL PRASAD GUPTA 

................Applicant 

.v/S 

UNiON OF iNDIA & OTHERS 	. 
. .................. Respondents 

(Written Statements filed on behalf of the Respondents) 

I, Dhirendra Kümar.Tiwary, son of Shri G.S. Tiwary resident of 

Chimpu, Itanagar (Arunachal Pradesh) working as Executive 

Engineer, North Eastern Investigation Division-li.!, Central 

Water Commission in the Department, being competent and 

duly authorised, do hereby solemnly affirm and state as 

follows: 

That the deponent is working as Executive Engineer 

(Respondent No.2) and he has been authorised to file counter 

reply on behalf of respondents and as such he is fully 

conversant with the facts of the case deposed hereunder. 

(1) . 
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That the copies of the OA No.281/2002 (referred to as the 

application)• have been served on the respondents. The 

respondents have gone through the same and understood the 

contents thereof 

That the Statements made in the application, which are not 

specifically admitted, are hereby denied by the respondents. 

That before traversing the Statements made in various 

paragraphs of the application, the respondents give a brief 	- 

resume to the facts and circumstances of the case hereunder: 

The applicant who is working as Regular Workcharged 

Work Sarkar Gr.I under Nyukcharong investigation Sub-

Division NISD), Central Water Commission, Jang (Arunachal 

Pradesh) has filed application under. Section 21 of the CAT 

Act, 1985. The applicant has sought relief that the transfer 

order dated 28.3.2002 may not be given effect and that the 

same may be reversed or modified and any other relief which 

the Tribunal may be pleased to grant. 

The applicant was transferred by the respondent No.2 from 

Manas-Sankosh-Tista Link Canal mv. Sub Divn (MSTLCISD), 

Alipurduar where he served for a period of 5 years from 

07.07.1997 to 19.04.2002 to Nyukcharong investigation Sub 

(2) 



0 

Division (N1SD), Jang (Arunachal Pradesh) within the same 

division in public interest. The applicant was relieved of his 

duties at MSTLC mv. Sub Divn-I, Alipurduar and also 

TTA]Pay advance was paid to him as requested by him vide his 

application dated 02.04.2002 (Annex I & II). 

Subsequently on his relief from MSTLCISD, Alipurduar on 

19.4.02 (FN) (Annex III), the aplicant has already joined his 

duties under N1SD, Jang on I 1.5.2002 (Annex 1Y). He has 

been placed at China bridge G&D site established on 

28.01.1998 for investigation of Nyukcharong Chu Hydro 

Electric Project. He has reported for duty at the site on 11.5.02 

(F.N) (Annex M. 

The applicant earlier assailed the transfer order dt. 28.03.2002 

in HOn'ble CAT Guwahati Bench in OA 123/2002 on the 

grounds that it was contrary to the policy guidelines of the 

transfer and that the transfer order has caused disarray in the 

family life and also depriving him from getting the medical 

facilities. 

The above application was disposed off by the Hon'ble CAT 

vide 'judgment dt. 22.4.2002 (Annex V) and directed the 

applicant to make representation within 2 weeks from the date 

of the order to the respondents and direction was given to the 

(3) 
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respondents to consider the representation of the applicant 

sympathetically and fairly. 

The applicant submitted two (2) representations to the 

Respondent No.2 after the expiry of the time limit set by 

Hon'ble CAT in the judgmeit dt. 22.4.2002. The first 

representation dt. 08.05.2002 was received by fax on 

09.05.2002 (Annex VI). It was informed to the applicant 

(Annex VII) that because he did not apply for the modification 

of transfer order within the stipulated period as fixed by 

.Hon'ble CAT and because of administrative exigencies, his 

request could not he acceded to The applicant submitted his 

second representation, signed on 2 1.5.2002 which was received 

by Respondent No.2 on 03.062002 (Annex VIII) In his 

second representation, the applicant also alleged discrimination 

and malafide action of the authority behind the transfer and 

posting order. 

His representation was duly considered but his request was not 

acceded to. While replying to his representation vide no. 

NEID-llIIAdm-125/2002/2993 dt. 21.6.2002 (Annex IX) it was 

stated among other things, that :- 

(4) 
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the office records did not reveal- any intimation 

before issue of the said transfer order, regarding 

applicant's suffering from chronic heart ailment. 

the transfer have been, made in public 'interest as an 

administrative affair without any discrimination or 

malafide intentions. 

With the disposal of applicant's representations, in a 

transparent, fair and sympathetic manner and as ordered' by 

Hon'ble CAT in their judgement dt. 22.4.2002, the said transfer 

order stands fully implemented. Hence, the instant application 

is barred by doctrine of res judicata. 

A similar issue in case GC No.147 of 1985 and UC No.116 of 

1986 filed by the applicant has already been examined by 

Hon'bie CAT Guwahati Bench. The 1-lon'bie CAT in their 

judgement dt. 21.1.1987 (Annex X) decided the matter against 

the applicant and the application was dismissed. 

In view of the above, and in view of the fact that the transfer 

order has been fully implemented, it is submitted that the 

application may be dismissed as it is devoid of any merit. 

(5) 



PARA WISE REPLY: 

That with regard to the Statements made in para 1 to 5 of the 

application, the answering respondents state that these being 

matter of records and legal points, nothing is admitted beyond 

such records and law. However, it is submitted that the 

particulars furnished by the applicant in Para l(iii) and I(iv) are 

not correct. The applicant is posted under NISD, CWC, Jang 

on transfe.r from MSTLCIS.D-1, CWC, A1:ipurduar where he 

joined on ii .5.2002 (F.N). 

That with regard to para 6(1), it is submitted that the applicant 

is not currently .posted at MSTLC mv. Sub Divn (MSTLCISD), 

Alipurduar as stated by him under para 6(1) and para 1(iii) and 

l(iv). The applicant is currently posted at NISD, Jang under 

this Division in pursuance of 0/0 No. NEID-ii1/Adm-5/1452-

60 dated 28.3.2002. 

The -applicant joined at NISD Jang on I l.52O02 (F.N.). 

That with regard to Para 6(u), 6(iii) and 6(iv), the respondents 

state that the statements have no relevance to the present case 

under cónsideratión. The same statement was given by the 

applicant in his earlier application-GC No. 147 of 1986, which 

was considered by the Hon'ble Tribunal in their judgement 

(6) 
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dated 21.1.87 (Annex X). Similar statement, again alleging 

giving verbal orders, was made by the applicant in OA 

333/2001 in Hon'ble CAT Guwahati Bench which was 

considered by }lon'b.le Tribunal in their judgment dt. 

23.08.2002 (Annex XI. In their judgment, Hon'ble CAT 

made the following observations 

"The applicant had raised the same issue earlier and the claim 

was rejected by this Tribunal vide order dated 21.1.87. The 

same issue cannot be revived byJIling new application." 

That with regard para 6(v), the respondents state that the 

applicant has been transferred from MSTLC1SD4, CWC, 

Alipurduar (West Bengal) to NISD, Cwc, Jang alongwith 

other workcharged staff vide office order No. NEID-IiIlAdm-

5/1452-60 dated 28.3.2002 (Annex XII) within the same 

division owing to administrative exigencies and requirement of 

work in public interest. Hence, the allegation that he has been 

transferred at the sweet-will of the Respondent No.2 is false 

and misleading. 

That with regard to Para 6(vi), the respondents state the issue of 

tenure posting does not apply to the applicant and the issue has 

already been examined by Hon'ble CAT in OA 123/2002 and 

therefore, the same issue cannot be raised again. As per 

(17) 
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records available in this office there has been no intimation, 

before issue of his transfer order, that the applicant was/is a 

chronic heart patient. The applicant has not mentioned in his 

GPF application the name of disease. He applied for GPF 

advance for self treatment as a normal circumstances. He has 

also not submitted any medical reimbursement claim incurred 

by him for the treatment of any chronic heart ailment. 

Thus, the statement submitted by the applicant is wrong and is 

intended to mislead the Hon'ble Tribunal. 

10. 	 That with regard para 6(vii), the respondents state that applicant 

has enclosed in Annex-Ill of his application copies of 

prescription dt. 16.7.2001 [Dr. Arup Guchhait : MD 

(Medicine)], dt. 08.08.2002 :[DI  Arup Guchhait, MD 

(Medicine)] and dt. 12.10.2001 [Dr; M.B. Chowdhury : MD 

(General Medicine)]. Nowhere in these prescriptions the 

doctors have certified that the applicant is/was suffering from 

chronic heart ailment as claimed by him. Contrary to his claim, 

the following is found to have been written on the prescription 

dt. 16.7.2001 and 8.8.2001 

"Chest/CVS N AD" (prescription dt. 1:63.2001)" .  

"Chest cvs NAD" (prescription dt. 8.8.2001)" 

(8) 
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information regarding above abbEeviation was sought from the 

Medical Superintendent of Rarnkrishna.;, Mission Hospital 

Itanagar vide No. NEID-IlIiAdm-125/2002/145 dt. 03.10.2002 

(Annex Xiii). Their reply vide their No. SG-112573 dt. 3'' 

Oct ,2002 is enclosed at Annex XIV It has been informed that 

the above mentioned "CVS NAD" stands for "Cardio Vascular 

System : No Abnormalities Detected". On the basis of the 

above, it may be concluded that the applicant is not suffering 

from any chronic heart ailment. Thus, applicant who is under 

oath, appears to be lying in an attempt to mislead Hon'ble 

Tribunal. 

11. 	 That with regard to Para 6(viii), the respondents state that the 

applicant has not made representation within the stipulated 

period as per the direction given by the Hon'ble CAT Guwahati 

Bench in their judgement dated 22.42002 (4nnex V) in OA 

No.123/02 (M.P.62/02). His first representation dated 8.5.2002 

(Annex Vi) for modification of transfer order dated 28.3.2002 

(Annex Xli) was received on 9.5.2002. it was considered 

sympathetically and because of. administrative exigencies and 

requirement of works his request could not be acceded to and 

the applicant was informed accordingly vide letter No. 

NE1D-11l/CB/PF-1 38/2682-85 dated 28.5.2002 (Annex Vii). 

(9) 



12. 	 That with regard to paras 6(ix) to 6(xi), the respondents state 

that the applicant niade another representation thted 2 1.5.2002 

(Annex VIII) received by the Respondent No.! on 03.6.2002, 

the parawise reply has been given to the applicant vide this 

office letter No. NEJD-IHIAdm-1251200212993-95 dated 

21.6.2002 (Annex IX). 

in both of his representation, the applicant again alleged his 

transfer was contrary to rules/guidelines, discriminatory and 

malafide through these issues have already been settled by 

Hon'ble CAT in theirjudgment dt. 22.4.2002 in OA 123/2002. 

In both of his representation, the applicant claimed to be a 

chronic heart patient without giving any documentary evidence 

in support of such claim. Office records also did not reveal any 

such evidence. When the applicant was informed of absence of 

such information in office records; the applicant did not give 

any documentary evidence in support of his  claimed ailment. 

in his second representation dt. 21.5.2002, the applicant stated 

that in case of not acceding to his request for choice place of 

posting, he will be compelled to leave the work site. Therefore, 

his attention was drawn to the conduct rules of service and he 

was advised to maintain at all times devotion to duty and 

(10) 
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absolute integrity and do nothing which is unbecoming of a 

government servant (Annex IX). 

in this connection, it is also respectfully submitted that the law 

relating to transfer is well-settled by the Hon'ble Supreme 

Court. Accordingly, no order of transfer is liable to be 

interfered unless such order, is issued in gross violation of 

statutory rules or malafide. Mere non-observance of guidelines 

or office order would not amount to violation of such statutory 

rules. Mere allegation of malafide also shall not sustain unless 

there is cogent, clear evidence of ,malafide. It is also held that 

for personal difficulty, family and children, the employee 

should take up such matter with the administration as the 

administration knows well about such facts of an employee, 

particularly keeping in view the FR 11 and 15. 

13. 	 That with regard. to Para 6(xii), the respondents state that they 

have taken a consistent stand as per service rules and 

regulations. As regards, applicants request for absorption into 

regular establishment, the issue has earlier been examined by 

Hon'ble CAT in OA No.333/01 and the same has been rejected 

by 1-lon'bie CAT Guwahati Bench 'vide their judgernent 

delivered on 23.8.2002 (Annex XI). Moreover, this is not the 

issue as far as prayed relief is concerned. 

(11) 
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- That with regard to Para 6(xiii), the respondents state that the •  

applicant has been transferred alongwith other persons, from 

MSTLCISD-I, CWC, Alipurduar to NISD, CWC, -- Jang 

(Arunachal Pradësh) on the basis of the requirement of work 

and administrative requirement following the prevailing service 

rules for workeharged employees. - The allegation made by the 

applicant that he has been transferred- as punishment is false, 

misleading and trying to substitute the directive of the Tribunal 

by his own words. Transfer is an event in the - service career 

and cannot be challenged if the place of posting is not to the 

liking of an employee. There is nothing on records to show that 

the transfer is punitive. 

That with regard-to Para 6(xiv), the respondents state that the 

statement made by applicant is not correct as guidelines 

- 	mentioned in the letter No. - 1 (17)/96-BBB/2435-37 dated 

- 	14.10.96, marked as Annex-ill of the application, are for 

manning the sites by workeharged - establishment viz-a-viz 

- regular establishment and there is provision for deployment of 

Worksarkar Gr-1/Junior Engineer at G&-D Site subject to 

availability of staffs under the Division.- - 

- 	 It is further submitted that the guidelines quoted by the 

applicant were circulated to Superintending Engineer soliciting 

_ft) 
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their comments on them because the said guidelines are only 

recommendation's of an Inter Departmental Committee for 

review of nonn8 of the Central Water CommissiOn; these 

recommendations are not yet accepted by . the competent 

authority. 

That with regard to Para 7, the respondents state that facts have 

already been mentioned in reply to Para 6(vi), 6(viii) and 6(1x) 

above. Hence, the statement of the applicant is denied. After 

the Hon'bie CAT .rejected the request of the applicant to assail 

the said transfer order dt. 28.3.2002 in OA 1.23/2002, the same 

issues cannot be raised again. 	Under the facts and 

circumstances of the case, there is in fact no legal ground to 

support the case of the applicant, hence the application is liable 

to be dismissed: 

That with regard to the Statements made in para 8(1) and 8(1), 

the respondents state that in view of the facts of the case and 

the settled law relating to transfer, the applicant is not entitled 

to any relief whatsoever as prayed for and the application is 

liable to be dismissed with cost as devoid of any merit. 

That with regard to the Statements made in .para 9 and 10, the 

respondents state that on the facts of the instant case, it has no 

relevance at all. 

(13) 
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PRAYER 

In the premises aforesaid, it is therefore, prayed that your 

Lordships would be pleased to hear the parties, peruse the 

records and after hearing the parties and perusing the records, 

shall also be pleased to dismiss the application with cost. 

VERIFICATION 

I, 9cI 	
.. . ........ presentli 

working as ...... 	 being 

duly authorized and competent to swear and sign this verification, do hereby 

solemnly affinn and state that the statements made in Pãra 6,9,14,15,1 6& 18 are 

true to my knowledge and belief, those made in Paras 7,8,10,11,12,13 and in 
written statement being matter of records, are true to my information derived there 

from and the rest are my humble submission before this Hon'ble Tribunal. I have 

not suppressed/concealed any material facts. 

And I sign this verification on this ................. 	 day of 
bL.L................ , 2002 at Guwahatiiltanagar. 

(14) 
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Government of tndia 
Central. Water Cómniasiofl 

MSTLC Inv.tb-L4Vfl0I0 NO Town 
Alipurdu&\r %'JOtEt )Jengu.1) 

Pin.736121. 

I 
U. 

LS . 

NM3T1h/1,W02/ 2'S 	rO 	 DtOd /c'/f(/ f'1' -, 

I 	 OFFICE OIDL 

1  coneoquent upon their ,  transfer vide E * E 1  a letter No, 

NEXD.XU/m1l4!326O dt,28,3.2002 the following person are 
horebyreLteved w.e.f. 1.4.2002 (AN) with instructiofl to report - 

to A,E NXSD, CWC, Jang 

S/Shri. 
Ji3.L.P.Gupta, W/S Giol 

/Gopal Ch. atradhar, B/Man. 

YOopl Itoyp Kh. 

1+. 	K.K.Das, 	Kh. 
Kh. 

6 	/1,?,Singh, Kh. 

,/aids1i S ingh, Kh. 

/ 	 \JRameshwar Roy, Kh. 

/ 
• 	 (ic.14xs1tA) 

for 	intJflifl. 

Copy to 

The Executive Egincer,NID.III, CWC, Itanagar.for 

• 	 favour of information please. 

• 	2. 	• The Assi stant gine er, NI , CWC, Jang for info rination SI)  

and necessary action. 

3 0 	The J.E (Ha), MZrLCXS1.I, CWC, jilipurduar for inI'ormatiofl 

and n9 aaandly a0tion. 

4. 	Person concerned. 

66 ~, 
(K.KMSA) 

• 	
I 

J) . •ç >\?\ 	 for Asg l.81alal  

JZ,Dy.N0  ................ 

1' 

and necessary act: 

N.,..D_III.CWC, 

to Accounts Branch 

No.NJID_III/Ath- 5/  
dt 	

' o V-' 2 i. L 
Copy forwarded for information 

'Ii 
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DiVfl10 CWC, A1LpXdU1r to, 3aflg in AruM 

chal pradosh. The •pplic$flt contended 

that the impugned order is contrarY to 
the policy guidelines of the transfer. 

it was also c,pntendsd that the order ur 

trana fu 2 u50d 	the family life 	 - 
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scary medical b4fl ts-4 

	

- 	 Heard Mr. B.Pialakar, learned counsel 

• 	 'kJ 	 • 	

S 	
S 	

S 

for te applicant and also tlr.P.Deb Roy, 

• 	
.ern8d Sr. :G.S.Ca for the RespOfld0flt. 

at length. 	

' "''•' 	 S 

, Upon harifl9 loarned counsel fat 

- 	 th& parties, I am 
f the view that ends 

or justice will be met if a direction is 
given to the applic8flt to make a rnpr°° 

ntatiofl or appeal before the authority 

• 	
: 	

DjJ/ 	 narrating ht$. girPGflO ..Uithift't0 weeks 

from tod 	uch 	 L *Y. If s 	reprOsefltatipfl je 

• 	 -.. 	 • 	

\S.-.\\-äde  by(i.appii5nt 
within the afotO-  

°I 	. 	
said poriäd the respondent5 shall fairly 

Jand aympathic8llY coneier his gri0VaflC 

J / and paSs nsceSbStY order. The joarnod 

ç.jt.i .iA Ii 
coufl$1 For the respondents stated that 

ILI—

Li 	

the applicant has already bean rolu'ased 

-. :au t/,ihai ralosac. however. shall not 	 S 

	

'V. .. 	preclude th5 
re,pofld0nt to considOt the 

	

u, 	L. 	i'.' 	•. 	
0f.the a plicaflt as per 

	

C. uo t 
	law. 

ic 	
:.. 

	

. S 
	 With the o bservation made above 

, 	 •.. C• . 	 .. . 
	S 

OCfl 	

the a'ppliCatiOP is disposed of, No order 

as to cot3. 
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IJQflVUj 	 iho 	ntt 	I ie. rvenely requt 

that in the yreater inte.reslL f my health and my family 

you may kindly allow me to remain at Alipuduar or in 

• 	such place where medical facility is jvilable. You may 

be pleased toconsiderfllY postin at Bihar.evefl. 

Under 	the 	above, 	I 	request 	sympathetic 

consideration of my case, 

Yours fai-thfiully, 

T (L • 	i. 	u . i. 	) 

w/ 	c;.— :: Li'i,i.c liw 

PLI ':ii -  I 

Id I L JLi Ft I  ii 	. 	i L •IRII 
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- 	 GRAM CENTWA1CR ITANAGAR 	 T[L/AX 0300 203010 

'ii'r 
90VIIIANIVIwNT. 01 1  IWUtA 

tr 	rr.n'ir 
CENTRAL WATER COMMISSION 

FT- 3 
NOI I I 1AH1l!l1N INVI81I0ATION DIVI(410N N0.111 

1 	(i;iiii 	Ai) 
I3 00T UUX,  144 1fANA0AU701 Iii LAI(UNAOI IAL II1ADlUI IJ 

No. NEID-IIl/CB/PF-138/ 	 Dated: . 	.. 

TO 

Shri B. C. P. Gupta, • 	Work Sarkar Gr.I, 
Through Assistant Engineer, 
Nyukcharong mv. Sub Divn, 
Central Water Commission, . 

• . Jang (Arunacha Pradesh). 

Sub:- 	Prayer for modification of transfer order dl. 28.3.2002. 

With reference to your application dated 8,52002 rocoivod by,  Fax on 
• 9.5.2002 on the above cited subject, this is to state you have not applied for..modilication of 

transfer order dated 28.3.2002 within the stipulated period fixed by the Hon'bla CAT, 
Guwahati Bench, Guwahati In (heir Judgenrnnt delivered on 22.4.2002 on OA No. 123/2002 
(MP-63) filed by you. In view of the above and because of administratIve Oxigencios & 
convonioIicQyur request can not be accorded to, . . 

....................... ............. 

Tlwnry) 
• 	Executive Eiiglrrner 

N.I,O. 	
. 	 .. 	

. 
Copy to :- 

The Suparintending Engineer, North Eastern Investigation Circle, Central Water 
Comminion, "Jnmir Mansion", Nongahiiiinnci, Shiiionçj - 793 014 (Mc,chnlnyn) for 
kind Information please, 	. 

The ?Ass l s tant Engineer, MS1LC mv. Sub DIvn-I, Central Water Commission, 
ipurcuar (West Bengal) for information. 

The Assistant Engineer, Nyukcharong Investigation Sub DIvision, Conlrol Water 
Commission, Jang (Arunachal Prodosh). Letter addressed to Slut B. L. P. Gupta, 
Work Snrker Gr.l may planso be handed over to him with proper rocoipt and the 
some may please be sent for tIm record of (his chIco. 
....... .......... 

•• 	
•• 	 (I). 1<. 

.............• 
	; 	 • 	 • 	Exocuiva Eniginisor 
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To 

	
:-:--- 

	
/ 

The flcntutivi Thininepr. 
Uorth Ca starn.Inst1cat ton 1tviston  

• •• 	•.Otr&1 Wa%tor Cocrnioion, 
Itnc,nrfthtipu. 	 I  

• 	 •'.• 	
•,•, 	 I  

j1 •H. 

(Through Propper chno1) 

Subs 	Prvyv for moUicoti.on of trai&for ordo .fl4 tgXT)111!/ 
nq  25.03)021; . 	. A/ 45Z (O c3tod • 

f'CT 	Cuwahati 13,ncb orde' tki23/20O2 tPato'1 
• •. 2.O4 • 2002. 	•. 	 S  

P'y 	ptn1 ctit,r Ofl.0.2(O2 throuqh on T'AX rid. 
• •1o%o-2o)!Uo dt,rt 09.01.?*'X2. 

sir, 

	

0n'th 	hOVe mnttnr • 	r hjvv 	t'c 	hrn'ir t 	isOOr')h 

as 	tha direction of 	t 	,,r)Ii'tlf'r4T 	ri4it1 	• 

	

yourhonour 	pox' 	 . 
• Bochnor1.t1n'l 	,n 	e,iti'n  

Th.'ho'lii'fl 	IOflfl 	(alfly ifl fi.11rn 	te 	jpn.l 	nr 	wnm 
• In recmipt , of - the-IrATO..  oror., 

• 
have oorvod thpieprtrn'flt for 	tat ?nODf? tht4fl 

2yr 	at vriou 	pin cev out of whtci I nonit ahut ifl y{1x' 

in tnur. 	I hv 	my potin 	at 	Al 	uz'dni 	(V10 	fl('invifl, 

q.-ince mid 1997. Xo'ray that 	preoctnt ontinn at Sn'o 
(Twarq)D&att.0f Arunachal Prarnh may kinrily he mife' 	em 

• the..foUcng grun." 	 •• 

GocBnt a conidrahlO narind at TnurA 

...... bo 	oain in Januro olacø nu or rulen. 
Xnod 

 
not 	000d • 

/ I a 	chric heart patient and I have wjthrn'rv qr 
funr9 	for trrl krnitrne't acn#'4 th.Gnrnl Provident 	money 

My. 	at .Yanq (Tawann) 	itt. Of 	unahl Pirneh poot.ng 
• 	which t 	a far remotir otn) in  hilly torrain 7 will he 

totally deprived of any merical rncilftv a'et mvr4ftu9re 
will be loer Oxygen Zone anr it will be tilffirtill. for m 

to suotain there. 

• 	: 

• 
ir 	n 	a Government aervant I am requ ror to 00 Whc1NVOx' 

the adminiatration dairo 	' oc,rvice to be utili3ed'0Rut while 
makinq such tranofer your honour to required to. adkre to 

• prevailnq rube. Trannier ordero ohulri not nive rloo to any 
• &crtmtnati',n. In thio COntG)(t I 	crwo to I)Dt!IC'S to your 	rLnrt • 

notice thbt eome ein'ilnro • ooraon have been rontinuino in . 
in 	 ne-tr 	ari 	not particulaxo place foryearo 	OUcCefUdO!1 

• 	
• 

oubjocte'l to any tranof'or. 

Leavinçi aeire ttiono mnttr • I fervnntlY rerrueot that in 

• 
tha çreat iiteret of my hnalth Arr1 my Vnmtly ynu nay 11ne1V 

re to ramain at Altour1uar tWet flnrp1) or in 0(J6 	- allow 
• Placa 	whcr 	modtcal' facility to 	vail&,le'. 	all may be 	levene 

to coneider rnv postir 	at any (.'1C,Off1cr, which te 1tor 	in 
flibar even.. 	 • 	., 

Ti r 	On myc't ning & n Tyu!c rha ronci thu I n, 	t i 	'I  
it 

,1 
Dlvi 	on,('CrJanq 	Taian)flistt• nf Artmrbal Pra 	I 

• t)V0 r.oeter! at (aurp (. 	)charne alit •burvntion 	itc.it 
c4dna t'tdqs 	tM. to a very far ronte vcc.srn 'ii are 
thorny Ywqli 	',inq and 	:mnc by foot wiIino. throuo'i 

• 	
S 	(Contci.on 	pcie-2) 



Thorny'Uflg2i nd foot pith wy whieh 1i3 vcjrv 	wiy hv 

uroundir RLvor and River no any communication from hore 1:o 
Jang and othor pLico bocouoe complotly thorrw unialo nothino 

/ 	 jg avoilablo hc,ro for the iuvi,n life, Purpooly 1 have 000ted 

i 	
?oro 

 
for tahinit wov of ty life, 	en the nuthoritv wc,jt qnqrdnt 

1 	
it myoelf e...uffertna from heart fleoeaoe neirl b nqthe chronic 

heart. patient thoroaftor with malafirte intention r 
•/ 	 (iauje & Macharge Silt Cboorvatton site at China brie when 

there to no any medteol facility No any conrnunicion vailnh1i 
even nothinq for han beinq eviilable thereifter nostarl'In^ such  

place,whtch Is clearly known the wotivø.Of the authOT4tV. 

• ar, .placinq this prayer for immediate conairterino my 
• poeting to Alipurck)ar (Weet Bonqal) or whore to the tnorlicjd 

• fzicility available ,If pot symoathetically conatderin my transfer 
from GaUge I?. Discharao and silt Cheervatton etto Chria br1'Ie to -
Alipurduar or whore the medical foctlity available, then the 
rnynvlf to h compelled to ].eTIVP the place Of ,ny p ennt notin 

riI no 	hóv w.iy or al tvI'Itit t iv 	t 	ann 16)11 & t.t 	por,r.rl 
fortm for n.itural juaticl) to not uhj octd the mnie airi ,nri 
açjoin ,bacauiu I am facinq with su ch mnlafice atttur°n 
by the departnenta1 authority nince very orolonionlrI atwayn 
driving With flI rntive way and hnrraeifln n x2m ,X17%,  theog nro 
offactod due to bntnçj the part or the ?rnrity or the GOnli edrit  

and not epociated to the authority for hie onp0rp000 tboisa 

are aeociatod they are providinQ all fociltty airt not acino 
the transfer out of the i*viuional h(lad quarter and oub—T)1vSe1041 

hoed quarter the such oer0000 a l so tornuch Juninr in the 1nohcf 

ovic 	well as in the grade aoo, even no any work 19arWar Pv 
Oridt)X, Jusio been pooted in the aite WOrk3 nrcer)t the ,ir'nhiCflflt 

sir, with ve' regretfully I am wrttHnrt;thrnt if, tht 
CO of the aprLit'nn in not rtiiii red In the dpartvit 

$ you m ny pl.eae be rncommonrted to the r wpitmnt authority for  
ç)ranttng tho voluntery retirement with tvnmedlati? Uect, •e the 
catreor of my achciol qoinci children ann my wife familiar life 
han compciotiy ruins vary bzully, and which is resulted that n' 
my wife eufferirici from the 'I(XT:Th'IIY' troubles arid oha under tho 
treatmnt in the Indira flidh* Xnetttuto of Muflcal actor,tte • 	, I 
Pitno (fliha) . Authority well kwiWi' about my 1l c4ikEIe$ 
after wards peetod in the vary remote ann VacC(jnl nlnco in the 1 
thorn ey Jungala whti ra no any comuiuni coti on nor meril cal I'm ri 1 ity 
ivaiiable. 	• 	 • • 	 • 	• 	• 	• 	• 	• 

SiL'. under thy ahova coinpellinri ctrrthrmtiflCVPO ,l am placirici 
thin my prinyor for ayrnpathnttc consiclarption of my e ssnae 	 , 	• 

to  • 1P 
• 	• 

I , 	• 	• 
Yours f thf fly' • 	• 	1' 

	

• 	'- i 	fl 
• 	 : 	 .4 -•.)( 	(/\' \ 	) 	• 	1 	• 	0 

• 

( 	. i.\ r. ntr# , •) //f.1:} ('If 	. 

• • • 	• • 	 Wf ri (1. i1 	: 	 I 	* 

	

• 	 Oeuqr, ft 	c?iarie.Sllt ('bsrnrvation, ( 

	

alifla flxtdcie. 	 • 	• 
• 	• 	 Inder 	'- • • - 

Nyukchnroflci (1w lnvnstiqatiofl t, ..t*vtnllofl • CW 

	

Janci (TawnnSp) Di,tt.nf A rshchel- Pratleeh 	- 

CCpy*O$ • 	 • 

The 	ititont Unçinrsr, Tlyukc'ieroflci CThuXflV. sub..DiV1Ofl,C" 

	

ng (Towanq)ct 0tt. of Az1flach 	Prnc1e9h for kind inforwatl.nifl anl 

milar necossary action please. 

- ' •' •• 	 • 	 •( l • L, P. GUPTA ) 

• 	• - : 	 • 	ti/s crad 
aue & Edgcharge,gilt absoxvntton te 

- 	 CWC at China bridqa. 

-.. 	 0 	• 	}! 
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• GAM2 CE1IrWATER ITAN?GAR . 	 PHONE 	O36O2O3Sil 
---- ---,, 

• 	 .GUVrMNMr-1JT OF INDIA 

• 	•, -. •• 	 CNTR!tJ i7AT1R CCMM1SION 
NORTH 1 1 r. AERN INV, DIVN, XXI 
1).t3.N0.144* XTANAOAfl79111 

	

xte 	1 

To';. 	 ., 	

•00• 

Shrili.L.P..GUPta, 	 - 
Work sarkar.. Gr.I, 
through Assistant Engineer# 
N130, CW,Jflg (iP). 	 ( 

Sub Hs 	preyor'for'modification.of transfe"Order N0• 

It.XII/Adrfl5/l45260 cThted 28//2OO2. 

with references to your application dated 21.5.20 

Ofl': th0tb0V? cited subjOCt,thO parawise reply is given b1c' 
S 

Para'l 	Replyhas already been given vide this office 

letter 	 at, 28.5 2OO2 

para2 

	

	orkcharged estnblishiiiflt refers to thoco 

whDse pay. allowances etc, are directly chargrahl" 

to it WORKS", liorkchnrged staff is employed on thin  

actual' execution 'ofa specific work, 8ubworks of 
a spocific work etc, and question of posting agai' 

tenure place is not applicable in your case. AS 

"•.•'" '' 
yo'are working under iNorth Istern mv. Div!5iO 

No.111, CU, Itanagar (AP) as a orkchargOd staff 

you can be ponted at any plece within the jurisdS 
ctiofl of this office in public interest depending 

upon the requirement of works administrative 

• 	' . 	 xigenciOS. 

• 	'Para'-2 8 
(h) .!As per records avail&)1C in this office 

there has been no intimntiofl, before issue Of  

that you are a cronic herrt your transfor order,  
patient. Tlus • presence of such an ailment, .th'L 

too of chroniC nature, is not estqblishod on th' 

basis of r"cords avail'ble in this office and 
• 	 informatiOn furnisOd by you in the 

contd. • 2. 
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Y 	 ( 
/Para3The trnnfer have been made as i routine ndminiib 

/rretiVe afJnir eccording to the administrative 
encjoa and requirement of worlcn fol1ow4ng the 

• . I.J.t)I 	 .. 
pvailing. nervice ru1e, An such #  no diorimin4 

• ••. 	 tiofl hLs been made whatsoever in effc3cting tnrr 
4 	 e t 

Pare-'4 Your raque3t for transfer to Biher han alrendy. been 

forwerd)d to the competent authority vide TwO., Lttar 

Lo.ZIDXXX/ct3/F..138/113 dated 1/6/2002/ 

	

• 	 Para-5 a You are not the only pernon working at Chine Bridge 

.H aLto. VvDra are other persons who are RiSO wo,r<inc 

there for e few pait yearp lie noe, your allegations 

of malafide intention are baneleass and ere therefore, 

	

• 	 i• 

are pouted ageinet the &ub..work of a 	apecific 
it I 	 o r1c as etated in pera.'l Ct)OVO in public intereat 

whrc your aervicee are required accordincl the rulen/ 

•..provinionn/lew recruitment rules etc 0  Your letter 

I(I11p1rtiOullY iflni3ts for posting at iuipurc2unr where 

have already aervad for &ibOut five years. Your,  

such inaisteflc' in unreasonable end the grounds giwr 

by you for such inaintefloa untonnblb. 

s The depnrtment has never, said that your eervicen are 
not required, Your transfer to Jang 8ub diviaton 
Lt1fim.plies, that your ervicen are required under .................................................. 

'the jurisdiction of that nub division, 

Your attention in invited to relevant conducZ. 

ulewhIch state that every Government servant shall at all 

times meintin absolute integrity, devotion to duty and do 
III 

nothing'which is unbecoming of a govezmioflt nervant. Throfov 

your9advied to scrupulouslY dichargO dutien 819 a3tø 

gned toyou by your controlling officers from time to time0 
• 	

: 	

• 	• 1 	• 

• • 	 (D.K,Tiwary) 
• 	 (1 	

. Executive Engineer 
• 	 • 	- ----- 	• 	- 

çvi 

contd.. 3.. 
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r r k  '' 
I 	FO t 	POtltiono)'r_In both 

A; 	 ' 	tile cases. I 	 •, 	
AcIyoat 

/ i LtL 	th(1 XttflI )OIIflItfl 	 I 	f'L 	1 	pii1p1 

of Jtl(iIO(It f O(I()r ' 	lho 	sC— (Joy ,  of Jruxy  
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Tr ibUrkIln At , 	0(1 )IIdI ct1on 	Iii 	 I 
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I.(( 1  UIU,t .Q 11I 1 IIQ 1 	(Itt 1000pQ?(l thu Ordur of 
 0 rvic 0 posod on 	'bytho SuperintQndjng,Engjnc 	I 	 ; ,---- 	- — .--•- _-,•.__•. ___fl - -•. _t: - 	j• I 

f pr Chiof LngtjQor ,  ( 	I) c.i.c. , Shillonçj In wxit retition 
 r 	r 	-- •- 	'NoG C No 116 of 1906 - Civil lluLo No 112 of 1913, tho 	 ' 	 I  

	

•-ri 	');, 	
I Z patitjoncrh 	:kod;or, 	irection (A ) t(j  pay 591Iry fro' 	

)1r 	

I Juiy, 1902ondtrnfortr,velljnq 	 may be duo - ,. 	 . 	
,•• 	r to him 	(fl) to ihc1 oi the v"irs.,100is inc so qo dated 14 4 C3 	1' ?, / 

..............................................................- ................... • . 	• 	••• •. 
	• 	- . 	.. •. . (Annexuro lb .1.?) and to make necessary o'd"r of postlna of the 	
/ 	I 

	

II 	 H 	
petitioner, (C) to post the put1tlonr if piblo beyond 	

/ - 	- 	
- -- 	tht'-jurj sdiLion oL the pxocnt Super intcncjin i rninqor 	 I 	 I 

•I I 	. 	. 	• 	. 	 . 	
•i.. it Ij 'I 	 (flopondt No 4), nd (D) to reou1arq the s'rvico of the 	/' 	 I  

• 	. 	•.. 	. ; 4.4. I 	 I 	petitioner as a perTanent non—technical staff /th the 	 ' it 
4 1 	I 	

pQtitior 	are haxd arialogousi and os such 'e , roposo to disposo ii 	
'I 	t 	1 	I 	 I 	I orn th 	 rn of 	by a coon udcinent 
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4 	 II,, 	IIi't 	twin 	tI 	lint 	t.ii 	Ii.,, .11/ 	ii 

C. 	 to ,(t  I ol IS"t t, lu 	lJ.1 j L. o 11w 	itt 	tot I liou .ii it 

ft &l  
that the petlUomor was apoinLed a 	. a ork &ax'kar çjadc H. 

•t 
. 	

.. uiicicr Lcn':r Lac;yap Coritruction Dlvi ic'o 1o. I 0 f/oritri1 

•j Illjotox-anl i'ow'r Comidrsion, Gvornn"n L of iridLe and pon tect 

at GtnQtot (5ikkirr) in the py &c,o of s i.io.-J.Oo/— plus 

othua' ollcw,anoo8 admicnibld from titne to t.&to vido oppointuQnt 

• 	ett,e.r itatipit 	:3. 	,t fltIDt by tho Iint,iLIvo IIiItnnar of thu 

sail I)jvl !t 1 tI), 	11,10 to Iii !.t I)j.oLonr.icu , . I.t EIlI,J'IIlI'IUt( 	for hi a 

	

( ii 0 Ii) 	It C' V .t It 0 	Z' II 0 0 J CI II Ii P V It fl I' I' I) III) ii , ,) 	1. 0 	'IO L' IC ! t it It n r 

iu the pru)oct. in 3ikhirn fro'i  

OU3'tt'içj bitt ioz'vico J)qL'iod thtrc', he eno rc,at'i"od the 

at 	1.1 Ct ei,'tt 	(ti' 	oi:,t, toticty 	Cmii 	elill 1 t.y 	.-'ti 	miI'tI'L' 	itt' '.itI 

f 	 t'I , 7, IlL • 	this 	0 hi 1i(iIttPI 	'itim 	L'IIIIII I it C'I'II(I 	Iviri 	t tIti.it 	1(1 

0. 
q111(iIi.thht 	:tsivti,Li'iuituii 	tlh.ji'tttp 	UtttIttt 	'!lt'JI.' 	iitggtihn,ht'it 1  

I1.ltinç,, 	'the 	iact 	'tititmiur and ',.' r'1t'vtitt i'tiot' 	'no 

I racoivd by tio potitio!or on 26.7.01 (un:'y) at about 

7, l a,rn, at Iiis resicienco and ho filed an application en 

	

it 	 I 27.7,61 before the C'ocutivo ngnoor of the iaid Divtion 

 I;IIl''horin the petitionO atotocl that oa the ;cti'tioner wna .living 
• 	• 	1 	' 	••t 	 ., 

1'itti Itiu (atnily lit GaUç;tok ho may bo 	rjntoI/1otainod in 
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I the naid DiviBion-at J.oant-.for .ton dmy' ko onoblo him to 

txin rilogrvotion but the Jklltlt cle'nenii ol' the pti etioiivr 

	

I i 	 I 	I 	oo tiot 	jdro'3o 	11-h 	the iuttiorty 'nd 4hr, pot itl.or,or - - 

• , ' 	',: 	 i irtit to teku m itrnod inn vu I i-wit 2i '7 [Ii. to  

............ 	 1Cm.tQ r-.tltti the U tiono i 	, ro I)o Loch 	..upo iI)t,ond m ci  
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Jrj I to 	I tia 	'1tJ' Iq) tjfl1C ', t i 	 h 1 	 —J - 
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and itubtaittoil 'l i lt, jollij.11%, 	1tii't ItitfoLo ilmo tiU 

	

I' 	ding Unç}riuo1', but 'the uporintondincj nciinonr dircctod thu 	j 

	

• 	,'. 	
'.. ' potitiortex' vorboily to report to t  the Pxcctiiivo hi:tinour, 

	

• I; 	.. 	':, Tipo?uaukh Invoetiçiation Division flo. H, Ceut,rl l'ater  

- 
 I 	• 

I 	 I Co -t.n'iczion, rt, hal The petitioner ioquestotl the Suporintonding 

Enincor, Shillonci, to give order ih uritiiig but the 9aid 

	

I li, I 	engineer refutcd to give the o -der in ritlnO Then the 
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,,, 	' 	. 	' 	................. 	' 	• 	 . 
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Jil 	 J I 	clay, ih 	iia itioiii ' 	rkQd ot Jri1Thi1 till 3 	11U 	IJut •  

4 riqd 	t, i 	tlnr', ç q   

trAnviovred thr l  POUtionor to I iptimuH 7nv Lit iqn Sub 

diV9Ofl I'o. 11 itbout 215 i1otr, 	froi Xnr'h1 nnd the • 	• 	• 

	

I J 	: • 	•, • 	pctit1orr jQ. ineci thrQ on 7. 9 . V1 v.'or:cd therp t51J. .. jj. jq 

ThereaY ur, the petitioner wos again trai.forrod to Imjhl vide 

( 	I 	/ 	1ottr daYcj AG, IL t9O but the otitjanqz joino at 1mh1 
'I 	 A 

on 9.11,1901 at the r'que&t of th:ncutive Ençiineer, Imphal, 

and the Written tranfor order 'o givcn I itor on 16.11.1901, 

Thu potitlonor war, ao!n trinsferred to 1.13 ichar- vdo lotter 
dtod 2 ,2. a . 0:1 and the pvtjio,er had. 5ut.tt'd mi, ajvlication 

on •'?9. 3. C2 to the Super.htrunJinçj  Engirwer, Shillong, throuçjh 
I 	 yorutjv" 'ncjir ,  or, X - ha1, 	hc'ioln the ,'t! j oiuj Itatod 

thothc ny be retained at lmphkil no he v 	 at 1111 - 11101 

• with h,i c Ioily rn:nubers and two school cioinv children hod 

boon d nitted In the zchooi' rocent1y' and tha wife of tha.  

potitloner ' s under troatent In the reojonal 'cYcal Clleg 

HoapiUl at Xphn1, but the aLIthoitico turn' d d'n th just 

dennd of the petitioner the retitionor 'os re1vcO on 30,4 LY' 

	

iroi Irphal with a direction to r°port to the Asristant EngIner, 	 u 

iJ! Il , Tpoinuukh Thvotition SuL-ivIsion No XIX under Slichar 
III 	 Division vide letor dqtRdj  30,4 02 and the pctonor joined 

his nc posting on 11.5.62 under the Assiztant Engineer; 	 ' 

. 	Tipainukh under S1lch,r Division, 	0 1 I4,. 	, the Astant 

Engineer, Tipoimul:h directed the petitioner to join at Tuivl 	. 

uya zide under Shri 	Uath, Sueisor and the pet±tioner 

ent to the it urc a1d 1to but cu ivusly onouyti o the 	 I' 

petitioner found it to be in a vacuum Sr, the sIte 	'as not .'  
• 	•' 	H I 	 , ' I I I I  opened at 1 ulvol Chuyo ut that ti,o he ent to 1 uiva). chuyo 

• 	 ' 
covcrinj a t'Ltunco of 150 friloietc' s passing through tho)ny 

jungles but v:os surprised to see that there - cwu no shodc' of 
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till 9. . L932 .md therbftC r tThc i 	torr 	. 

Jifl (IiX()CtOd to repor' 	
t Tiv 	huy 	tt 	kzor ii 	 < 
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lein 	fnco'J 

v do 1 1tor 	
1h such trinrfr, 
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;:;• 	 • 	 I 	th 	
)OtitiOfl T to k 1OOVU on pnrn 	rjI()lJfl 	OD I) 	h 	to 

	

l.  • 	 . 	

3kO 	3flOqfltS for h1 	arnily 	nbnrS 	ho 	 . 

	

I i 	 • .. 	

harosnrl1 liI:o anythinç apd. aftcr 0voiling the 1eVcs 

	

,,I 	• 
•: 	• 	 • 	. 

pet.tiOfler rcpoe, for 	nt . s1h.3r 	Yi 1 	uthC 

potiiOfl0r as jnfortd that the TUiVal hu'i site hs c1rozJy 

os again osd closed and the petitiOfl° 	
to root :to 

iQiokhn çaugo and dIschar 	site vide letter 
 

	

• • 	
The F,ettiOfl 	v:ent to }ho nassnc thOUç'h 5ungS ut 

ho as 	a1  pointed to kno that thor 
	s no 1sit ct nh 

at Khokan at that ti;o. He camo bock fra Vhokan and rpor.te' 

to tho Assistant UngfleCr TipirUkh Invetcti0fl Suh.- 
 diViS.i on 

	

I 	 lII i  who thstructod tho rtit0tO 
bcOQ ro,dyt° 90 t I.  

IiOIUIfl V 	
Q, •Thn thO .rqtQn 	y!o. 

eody to leave for Khokn for the second tinn, tha Assistnt 

LI 	, Engineer of ipoinuIh did not rleSO him Iron 
	'a&iul h and 

L 	H 	'...i' 	
H . 	• 

	

Engineer,WrOtO 'a letter to tho ,EocUti 	Engineer, 

I
T1paiukh Iflvestigation DviSiofl N I of 	lcharVid

0 4ttr 

- 	 1hO201fl he ineormed the EycUtiVO Engineer. 

I  

1 	
, 	'Silchar thotl the etitionor had boon ten0rDilY ongged at 

Ici'l 	r) s '0the  
Id 

I 	
being and th AssiStant Engineer of Tipoi;W(h roUpsCd 

th 

the rrOval foz rotoning th 

potti°° 	Tipa 	 ,ctitioner 'as not 
at 	nUkh and as the 	

rqle3SQd 
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t1piiukh, i)Q I ccmtlnuod to ' ork there 	RiO otitiQP 
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I ,ft1 	

nand s that his dty as at TS painukh ti'l 
	nd a 

	

as not iotthcJ his' olaLY from July, I' 	
he fi1i?r On 
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1rUofl on 7 	bufoxo tho Assitan  
' '•'• ' 	

Tipiukh, pryir 	(or pezmiion to 	I'flVO thj Joad 	 •••• 
r 	/ /1 

. on 	 o  that tho potit onir rny inot tt)(' LxQcutivO 	. N,, "4ií 	• 

. 	Eñqner at Si1C)))1 for qettino the 	1y and tr1t,sfer 
. 	.. 	 . 

 

trivellinc 	1(A'/)CQS but thr At3fl 	fl5.flC 	refuccI to 

; 	rcrJ.y anythIng and 	:I ii 	no 4  ('vPfl 1 ~ 1(11 to I .)1L 	ith th" 

rOtitioflQr. That on 16. 	th 	Qtt.iOfl1 r ec n iVed a 	re1nS9 

. . 	

: 	 •• 

Qr)gchroin it ws 1  statd that  the rttnor hd not  

I 	
joncd hs potinCj1uCO I  and violated off'c 1 rule and that he 

I 	insultc'd the nginoer in-chirge. The ettlonr 'as asked to 

suhiit 	p1anatOn The ijetitionr suH,tted c. plantion on 

U5.11.83 statno th a t th aUeçotion was fjn The said 

1 	e.lanation 	CCiVOd fl l 4 SC3 ' 	1 	the 
to 

peutioner ent to thai office of the rx°cutt 'c nainer at 

It  Silchar for nforincj im the fact of te non-ieccipt of th e  

• 11  

salary of the neti loner, but the EecutVC Fngincer at 

1 Silchar efued to meat t1j 'a retitlo icr and as such the 

64  

'petitioflOr hdno other aAternatiVe bu AO, file ow appl i cation 

'on .L.4.C3 at Silchar stat.ng the griPvnCP 	nr the refusal 

1 j 	of the Executive Engineer to meet ith the pct Loner As 

Hi 	1 	i 	
Ii 

I 	the yietitonr is not getting hs salary ndransfer 

• 	• 	trvclling allci.-/anCCs 	.nce July 1932 ha haJ nothing to eat 
I 	I. 	 -- 	- . 

and mainta.n himself apd his f'iily ncibôrs and under the 
I I  

1 , 	compelling ciicurnstancqiha filed on appU.catOfl bef9xcth._... 
I'  

Exocut ,iv Engineer fo 	anting leave on and fon 	 •H 

•1' 	' 	
1 	 I! 

 

41; 	ztatlng thoriin to graht earned lvo nd any other ldDvo  

- 	 T 	- 

with effect fo 9,4.33 till the matter :os .sottled'. There- 	r 

ii, 	, 	 I 	' 	 I 	I 	I 	'  

1Fi H after the potioner left,for hs native plac
•

e after filing . 	 ' 

I 	 •.I 	•i'i 	 ' 	 • 	 -• 

lI'1 t ,  the loavG appl 4  cation to the Exocutlivo IfliflQ 	Slichar. 
it 

III' 	 i 	'I 
i 

I
11 On ;24. 9 . 82, the potltoner sjbmitted an 	plicntiontOth 

I 	 Iii 	
II 	

I 	
I 	 I 

1 	' 	Cbiian
, 	

through the D'ecutive Lnci.necr  of 	-'phtl for on aid 

i 	I 	
trnnsmis &ion heroin the etiUonei had s Lrr 	hot dun to 

vtry 12 equnt tr?nsfrr hr eti ionr \ ' urb1 to n int3 n 

- 	I 	I 	

his. 	•, 	 -  
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I 	 lid t(ihoQ.J (,Utflq Liii 1LIt(II1 ond now uiiii,r t L iiifi't 	to T ii ,4 IJ.ftlJ ) h, 
1: 

the pc titionvr had no othei alternativel but to stop the c(iUCat .on 

of the chi1dr'n 'ic there was no school at Ti ;'a m 	r,i te 	It i s 

also stated in the jjd ap lcation that thr 	ttner thd not 

havesuficicntioney 	riaintan two i ta)..3l:mn, i.e. ont 

.tor tii(' potl.1.towii' and lhi o1hr foi. hir. t.i'..J.y,; iti'i Lhnt 1h 

petitioner may be posted to a r !acc here th petitoncrcoul'J 

give education to his children. That th' lttrr dated 29.?2: 

:a s duly roc dyed by the 1xrjcutive Engine'r of I:hl arid the . 

	

-io v 	- fonvardad to the bu e In rnIn Enc' ricer, Shillong, 

vde.. letter dDted 115.02 but the SuQrintcrldinc Enoineer, 

1: 	fhiflong did not fvard the said letter to the Chirra•n.., In 

• . 	paragraph 27 of the pettion.he has a catlo;uc(of his frquent 

transfers to show the vinrJictivo nature of the o!;'posite parties 

to harass him. 012.2.03, the petitioncrrcccived.a lettcr 

from the haircan, v:hereln thc.Chairman has written as foll,.'!s 

Fhs complaint reg'rding frecuent transfers is 
•''also irivestloated, In the meantime he is advised 

	

.''to join' the place of his posting andhis roquet 	' 
for transfer to the Cj.rcles will be consIdered 
sympathetically for other Circle 

On the advice of the Chairman the rctitonr xerortc'd for. his 

-7,7777 	 -- duty on 25 2 03 to the ExNutivo Ingineci, Silchar and the said 

• 	. • 	Engineertold'thcetttioner th a t: Tuival Chuya si't.e had be'en 

------—'cbzod and the petitioner V,as x:_postcd  at l<hokan 'iii Mizram 

'about 500 kilometers away from SIJ.char and Lhi' potitionur wet 

___1 _____toKhokan.by._pa5ing-throucihungle hywalnçthreodaysori 

foot as there is no road co'nunication [kit thc petitioner was 

surprised to W4 that he ias posted in a vaLuum as till then 

thp aite was not opened and there was, 
'
neither' any sign of a hut' 

- 	 -. 	
I. • 	. 	 , 	 ' 	L 	 I 	' 	I 	 ' 	 . .• - 

;nor any.other employer was present there, It has statnd that thc 

aforcsaid o:dorshos the vindictive, malicious,copriciou, 

I 	H 	arbitrary and harnful attitude of the opposite parties in 

trapfcrrn mm to a i  lace t'hi e the x 	as no t. opned 

Ho hot roferrad to a '  circuar No. 21,'/7r/., r 	doted 

	

I,, 	 I 	'''•' 	I 	' 	 ' 
H L24. 10,00 issued by th .6 Clioirnan of the Central .'?tr Corn' sslo.ri, 

1 	 - 
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.ho extent of copVeri0fl 

of tornpoary rot of work chagOd 	. 	.: 

- 
into pertfl2flt is 9O 	ho1Qfore O°  of tIl 	ork char2d pO8U 

1• ñ4.f ii ti 	 Fvi1 S&CQ 	 •C an be  
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1 1111111 	I I 	' 	
c oVQrLed nto prrnaflflt rootS .ithout 

as yr:o i 	c1assifiC3L0fl 

	

... 	•I; , 	lr.i;I'!' 	U 	lI• 	It 	 ' 	 .. .  into 1rustrial anflO9_lflftntahl 1) 	
petitioner fil"t on 

, 	 I 	
app1ic.t&Ofl 

befora the Chairman of. the Central Yatr CO'iflibSiOfl 

J 	
; 	

: •.• • 	 • 	 • 	 • 	 • 	 . 	 •.. . 	 ,' 	 . 	
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4 	
on 7.f 	4)fld 2A.i..'$2 10L thQ aI,IQifltmflt 'f tho pet&tiOflU' 

I 	 to tho poSt of 5uoisOr'i1n \sitant in 
virs of tfr 
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1 	

OZQSt3id circU3OZ, but thc genuine case of hO petitioner 
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: 	

asnOt considr0% herQa other ' or) ch çtCC mpXyceS 	unio 

to the 'ctitiorr ' crc Irointed to tM said 
Vost T(' 11etitionr 	a 

; has 1so avarxd thatinl anotb?r cicu1ar dtV 
	8 jqd by ' 
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II I thQ"afli5trY1 	
XrrigtiOn. 	

vjrn1nt of lndiq,' Cçntrl  

I 	l 	11 1 	Iil1tii 	I 	lIi' 	 I 	I 	I 	' 	 Io 	
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II I ' i " it" r•( ' i'll I '' 	
155sion to the 0ffCCt1tt3t thc 0utlQit 

	r9 	5O tht 
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freüuent tran5fers ' 
 do' nO tnho p1oc ad thetOfiC9T/5t0ff 	
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5hould 	
dt the plaCO0f po8tiflg at roast 

I 	III 	as' 	I 	I 	 I  

. . !.:I 
	 unless the 0fficer i s ! prooted 	ostcc 	

1cv.here. But. in 	' 
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homent 35O. thu 	tionor h' bo 
	tnsfQrred IO tipu ' 
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I 	i :r!LI1I 	
hhlIiI 	thifl a 

span of spve months bet2fl 25 	and 26. 
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Ia 	ii 	VahjCh i a clear violatj0fl of 
the acosaid circulnr and th 	
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I 	 Il 	
Pul& flein faced t ith such poc3flt. the1POtitiflbr 

i 	 I 	
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cimpe1ld Ly th jneytable 
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'AppliCOtiQfl 
under f1c1e 225 of the CostitUt 	

of India 
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I • • . 	• • 	• ; 
i.n.crv1uo. lb  han çjvnn o .0 st of tho namrs. of the J)OX'&Ofl  

I , 	
aflflOXLd as nnexuro 'A to the further affith'vit In paragraph ' 

2 of thQ furt.hor affidavit 1  ttc, petitionor, 	tatod thot not 
. . 	 . 	 ; 	: 	 I 	 • 	: 	 • 	 .• 	 • 	 ,. 	 . 	 . 	 . .. 	 . 	 . . 	

t . 	
t 

': '' 	inQ1 ctnioye 1e oi 	atocoryoI post, tl)ourili, aipojtecJ 

	

; I 	 I later then him ': or was rrnovod fro-i servicn by e'9rcisc of 
: • 	• 	uc •pocrs, Xr.prrh.3 the ,patitionc,r i 

I 	
, 	

•thoyh Via torninatj9n .Qtar dofls not c9nir 'fly stiçjn, 
I 	 I 	 l\ 	 i 

I 	'Ii 	fact, 	hat '. as ' esscci 1  topunish hi.'n b'cau" ho incur.cd 

	

, 	 I 	I 	
III 	 Ij' 

	

'Jsf?11uro (oz Is offips foi rc.:3on hc'st J no n to thL,, 	 I  (II 	 'I 	 I 	I 	I 	 II 	I 

I 	 I 	

i ztotocl that thre could not bo ny Jutf.c3t.on t 	 I 

II 	I 	 I 	 S 	 I 

	

I 	
r"toi hi luniors ri srr.i 	 .- cç 'rJ to diecns h 	ar'ico c copt 	 I 

I 	 I) 	I 	 I 	,  
I 	i 	' 	for the 'u:foze to punish hi -' 1' 'ho respon('cntshave fi1d 1 	I 	 I 	ji 	I 	 1Ii 

count"r rr.ly to the I  ILZ'ther 1  afficiovit çiivcn hy the potitoci-.  II 	I 	I 	j 	I 	. 	I 	lIi 	I 	• 	 I 	I 	1 
II 	 II) ()aO()' ,a'h 3 of tho counor '1y d ter' 	r 	O, 1996, It ho 	I I 	c 	

I' 	Illi 	
I 	 I I 	i 	 I 	II 

I 	I 	' bcon'statccl that It is not cqrrect th3t 	picr , 0fl$ 85 statt'd 
I 	II I I 	 I 	thU 3pJ)liCOnt, 'ho erp Pproiptp 1d in '/o 	C))arOod citoory 	I 	I/ 

I 	t 	 II 	ii i 	t 	i 	I 	 t 	I 	I 
rn.ich ftar tho ppointrnntof ho; ç'j .1.icnt, .ero 1  con1r'qed 

11) 1 111 1 	I 	 i 	Ii''lj 
I 	I  jfl oQ\'ice n this ci'cl, lt'iz c1rjf.teJ tht tho:e are 	 I 	

1 
I 	I 	 IIPII 	 I 	 I 	I 

I 	i difrcntcirc1es of the Contr.,j t'.ator .  C'insion through 'out 	 I H 
I

I 	 H 	 .jt 	I 	 I 	
II 

	

ndi 1  and cv'ry such circle s ieaded by the Suoerintqnding 	II I 	l 	 II 	I 	 I 

	

I 	Eninoer, who..hcppoinLi.ngnddjsmjssa1 iuthor.ty 1 of the 	' ... StI  
or charged cm'\lo/ec5 of the 1 circla The ciicic bore tho 

	

I 	III 	I 	I 	 II 
ap licant , as posted On—trcIn cer—or)—humcntorLm-ground 1 	 I 	1 

I 	 cdllcd fipaimukh InvostigalJ,oll Circle, hich is no rcnarnod a sI 	 1I I 	1 ' 	I 	 I 	I 	II 	I 
Qxth _.Ea strnvstigation...c rclo, _Shillong .—Every- c irc le-r------ I 	t 	 I 

7 J Il 11 	j5 	unIt for seniority ofor1' chard feon In j in each 	 I  
j. 

category separately. rurthor no trnsf.er of work charged .. 	.. 	. .. 

	

I emrlovoe can be node norri1ly fron one unit to nnoher unit $ 	 ' 	
V . 	 ... 

a'cortin a very spcil cirguistinces with the a rroval of 	 I 	
I 

II 	ill 	I 	 I 
Chief Enginl'er,Iin 'h1ch case such o - lyces are not given 

Ibcpcfit on past services in the no unit for the u:rose of 

	

I I 	0nio.ity4 That apart, ' o1, 	,)1grIc 	rl'eer .ire appo.ntcd 	 I 
.....................I'I,.Ii'I. 	

.i 	_I 	': 	
I 	 . 	. 	 - 

III I 	I 	 açio mat. . 
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L 	i' 	 . 	t 	:l 	I.. 	 ., 	 I\ 	• •• 	• 	,,, 

10 ,  aintiV,t o 	QjQt trno .,1y flJ th nQi"nL tho 1oct £ 	\ 

r 1 ? 	 copetcd, all the s-1p1oyees, so aiointcd 1  are retrenched 

I 	 if thore is no scope to absorb them in ot1ir circios. It may 	 I 

: 	I " 	further 	zt.itcd that the '35 'persons nnrd by the app1icnt 
£vA_ 

 

in thispaiagrah .not1there  .n t.is c.rc1'. fhQ. auicnt 

Ii 	
i5 put to strict iroof of it In P)r(2rwh ' it has bo'n 

. 	; 	. ... . 	I 	i 	 • 	.. 	. 	I 	 • 	 " ' . . .,: 	 • 

3t3td tht. the srvice fitho  pottioner' '' 	tcrrinated  

;i .. 	 t 	•; 	
..: 	 .4: • 	! 	

:• 	. 	 I 	.. 	 . 	 , 	... 	. 	., 

: 	to his 1ng unau1hO1i5ec'\  absence from duty ith cIet fro' 
' 	. . 	. I 	L 	 • 	 .• 	 • 	 . 	 . 	 . 	 I 	 . 	 , 	 • 	 . .. 	 . 	 , 	 . 	 I 	: 	• 

:r 	2 3 03 t1 the date ofhis t'rinination fro i scrvicc.  

3uch', onf co,poriOn of 'thy .othez em, J.oyc r  c 01 the snmo 
I 	

cteory, as ncJc by the otltioner is irr1rvnt. It is 

&ot(J ii} l thi roo9rarh that thoipetitionoi 's ctise £tand ' 

h:
• Lao7. 	different' fo'tinro'i 1I,ot of othc'r er10yee 	!' 

IIiI I Ijii '1'' ott1rne catqqQryjarpointedj beo:e or afrr hii. 	 I  

13. 	is sub'utted by he learnc'd counc1 for the 
I 	fI f 	 l 	I 	i 	 I  

Ii 	1 	tijonor that the actjonof the author.t' .n passing the I 

' 	r!i i,pu9n9c order isclearlyf\çioiotive of the. 	 t.:..:l 

It 	
'II 	'I 	t 1 	II 	 I 	I 	 I 

l'l and,..16 of the Constitution of In"io. In su'rort of his 	'. 
1 	 - 

II 	sub-3.ssion the learned counsel relies on 	 GovernmAnt 
II 	•. 	 I 	 I 

"1Cranch Press vrs IDB  Dcl1iap a, AIR 1979  SC 429, where the 
f I 	if 	I 	I I 	I 	I I 	 I 

Suprene our-t. had 1  to consider the tcrrnination of one tern 1 yrry 
I  I 	I 	ill 	I 	 I 	 ) 	t 

C vernmort enployeo hiloirotaining so-ia others junior to'hi-n  
I 	 s 	I 	 I 	 1 	 1 

 11 

in 1 serv.c1e. Zn that contexi on those facts it as held by tho 	1 

I 	I 	 I 	I 	
t 	

I 	 I 
tl' Surorno Court that the piotection of Articies 4 and 16 of 

Ii 	I 	I ii 	 I 	 I 
h I 1 1jLLj 1I  ' 1 thc' Constitution 	be available even to a temrorary 

I 	i?I1I'hil 	 I: 	•'.•• 

- 	11TTTTcovern1ont servant 1hohaaben arbitra'- i1y1iscrIriinatc'd 	 — 

	

d sinlod out ,fo 	a&h troatont in ioEcrence 	 - 

1 	I'1'i I to hi juniors sinilarly ircurnstancod. In that caso the 
Ii;;.s 	;,tJIrI1 	 ,. 	I 	 i 	: 	 • 

	

I'! sorviCo Of VoIlSa 1)pa, 	tP°LrY C1a55 IV oi, loioa viao trr-. 
II 	lIIiIJ 	I 	 I 	ii 	I 

II 	 I rninatod ithout osiçning any reason olthourjh in accoz'donce 

I 	I; 	II I  k ith 1tho conditiors of, his service, three other enplocs - 
S 	 I 

• 	•. 	I  1 similarly.' situated, junior to L3olliap':a In the 's-aid te'orary 	• -. 

	

1 	 . 
I Iii1 	cadre, sore retario - tfie ordcr of t'rninataon was h"ld 

'1 	'. 	; 	• j 	• 	I 	':. 	 I 

I 	, 	I 	 1 	 1.0, 
• 	 i 	 I 

,• 	I' 
e I 
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• 1 	I •- 	 . 	 ' 	. 	. 	 11t 

to ebncI . "t of r,ondod the equ1ity ci "Ll .r ro  in ArU.  

- I iis ij4 nd16'of Lhi CottitUUofl. H 	j 	uhit1mrI 	th 

	

. 	: 	 .  

.. 	

. 	 . 	 ... . 	
4 	J 

	

oxnod coure for thu pot'tOnor that tho
.  Cciitr). Vator 	 ' 

$IL I 'r1kiQn i 	Qriq orcjniotion, '/hQ 	tho 	 oze 

	

I 	
: 	' ,orkng under the Coni5fliofl, ' 1thouh 1 	ore ',nit of 	 ' 

I the Co -nnIcionyet e"iployceS fro onc unit tO notbEr are 

transferb1e. At ointent of the ern-110yeo sn the 'orn-$sion 

ro trnfcr,ib1o, It is not a fact, u;mittcc' by th 1carnc  
.. 	I . ,. 	, 	 I. 	•'' 	 I 	, 	t'%I 	 ''I. 	 . 	 . 	 . 

L I' . Ii • : :' :' COUfl;. ,that if ar cy1Oyo? i5t:orIinO unc)or one' unit.theby 
If 	

I 	 t 	
II 

 

he is not trahsfer3bletO arot)1er unit rvcn in th 	icio affvit 
 . 	, 

9f 	 becnstatcd thct. ir) '.coptiOn31 

	

h 1 	il 	i $()$ 9 ()fl or1oye of oflo unit cn bo t ra n 5 f rr'cJ to anothar 	, 

l 	:Ili 	I 	
I 	'I 	 i,l 

I,f? 	 unit. t 	therefore, sUmtted that ' hue rO)O Of the j jniox's 	' 

IJ 	tsI 	 I
!Ir  

of the'5a'1 class and ctecjOry'arO ret±n 	in scriice  
4 

II 	i lul 	, "n.ng ath the services' bi tt1o"retior1er % _thout any 	r 
1l 	• 	I 	I 	I 	J 	 I 	I 	' 

II  j 	I I 	justifiablo cau5es'is £ ce of' f1.igront dicir'inatiOflb It 	I 

I 	i 	I 	
I 	I 	I 	, 	 I 	l!.I 

t  
	I 	I 	 I  

1I.iyJ 
I  isfurthr submitted t)t thepoUtiOflCr h 	boon, singlec1  • • 	. 

II 	 I 	 I 	I 	II 	I 
ii 	 ouL ro 	 jt1 ViJ Lt LnL Ly L 	iL.ti 	Ii 	uviutin 

I 	 I 

	

1 II 	hUe rIataining nany ,  othe juniors to hin in service, 

J4 	e f i n d SO.&Y di forco in the contcnt.i.On raised 
I 	

I 	I 	1  

I'11  r by the learner1  counsel for the petitioner. Dut as we have 	I 

	

it 
II 	I 	I 	I I 	 I 

a a1roar'y held that the inpgiied order is punitive in nature 
I 	 I 	II 	I'II 

	

WLI1 t hl 	and sustainable in la 	ithout holdin an en ruiry, 	
' do not 

j.I .  I 
	I 	r• 	' 	. 	H' I 	•' 	. 	 , 

...,.__._.....I.. C xpro3inyopiniononthQ •nocond contontlonr s 	hyth'  

TI I 	.,II,?I petitioner.  
0 	I 	 I 	 I 	• 	 • 

The facts leadin',tO G. C.''. 116 of 	- C. .. No ..122.  

	

.1. * •,, 	,, 	 -...- . - - - 	.--. .-. 	--. - ...-..--- 	
'•1 - .......... 	. ... -.-- 

of 'J.933!and the 'facts oI.the !ptition. that 	v.ejt, noticed  

1 	il I 	ór1rost identical, which L1 )avc chiscu ssC aIOVC, 	a co jiot 
(I;,I1 	I 	 III 	

I 	 I  

! 1 r lilca toIburdn this judient by r eatinri thr facts • hich ore I 

II' 	H 	'' 	flIll 	I 	 II 	 I 	
I 

III 	
il-ree r y tated above in the ote 	tLt.on, Zn ths, pot'tiOn, 

II 	r 1 	thc etltioner h 	esi d 'o 	ri civin throction to thires onJonts 
Ill' 	((Ij 	I 	I 	 I  

iiII.4lIi I() to —ay cola'' fro'i July, l91 nd trnfr trveUing 
II 	IjI 	I 	 I 	 I 	 I  

	

t 	illo :ncr5 as my be due ..t10 hir, (2) to iti 	tho iro1e 

II 	II 	I 	I 	I 	 II 	Ii 

	

I 	1 



I.,,.  

	

-. 	
. 

iffld to ^i:ka nrcefl 	fl l(IL of 

• poz'ing.of the petitioner, (3) to pot the ).ctitioner if 

poiblo .b"yoncl tho jirisdiction Of thc. rIr(r.nt Suporlptr 
4 	

1 

fl(Jifl"Cl 	nd ( ) to cou1te tho 	o' LIv' petit o r 

4. 	
I 

a 	nrnt nor— LcChIlicL1 rtc' 	a c't "i ion' r 1rc ettc"1 

th t he received air 1 &s -- s 	'h'- 2 c 3 n it as S' at r' 

that tIc pcttonr h?s not joipød hi ro&tlnJ p1co and 

iolated o'fco1 ruic 'nd thet he insulteJ the rn nper 

thDt n—chxne n ho .zi cI' ct tQ su i 	 F rit e'p1anoticn Ho h cl  

•sttedtht the: 	1etPn roise :y, t'ie afori vireles 
gILt. 	

'I 	 I' 	 . I 

	

lso and ;  he. Gu ,inccrn'cry 	 Of) 

O3 	ich 	s receivrd in th 	ce o' thr E, pcutl\'C 

LniflCCr oi 13.4,63, Ho hnov" 	,het on 	I23, th'? 

J 	1ctonoI 	nt to the offic of the I ccutv 	n2inor U 	t 

S'1cho. for nformin hii th' fact of the non—rccipt of the 
ii: 	 ,I.. 	 I.j 11•'. 	II 	 . 	 I 

slary o thc pctit.onor but the CxecutVc' Thxn'Qr at i1c)i'r 

reusod to rncot the petitioner and as the - etitofler had no 

othe. altern'tVe he filed an app1icatJfl on J.,.i.33 at 

I. Sjlchr:stating the grievance and refuF1ll to cctthe 

petit.onei It .s statco by the 1ettioner tli,t he as not 

getting his sblary nd tronf'r travllinn 11Y InCCS lnce 

July, 1 032 nd as such hc hodnoth5.flO to et nd ialntaln 

. . ..himself and his ,family mernber 	nd uncJer the. cov:e1ling 

ccumt3fl.Ces lie filed an pp1i.3tiOi) before tIio EecutiVC 

	

for grntthg 1CaV' on and from IC 	1 stating thcrein 

/ 

	

	
to cn.nt carntd lowe and any otr loav 	

ith effect from 

ç?.4 J33 till the n,itr is sett1e.° has -.io cpnplainod 

3bout thQ frequent tr3nsfers i rw7 one picce to enother without 

1 • 	• 	
considriflcl the difficulties of the rotitioncr. He has tatd 

tl•iat hc \.a tr3nsfcrrc'J ninc '  tiis Lt'.cn 2. 7.Cl and 7.5.2. e.3, 

vhich is in clear violation of the circu1r isucc! 'Iythe 

vn'rnt of India, 	in1stry of Irriç3ofl, Centr.31 

I .  
ion ....... 
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Co , 	 c.i t  Lod 2. .hJ. 	

. 

I  .hich jovId 	th..t fr.qcnt •. 	 . 

'trnsfcr :ou1d not.t.k.'r.laCO",id the officl/toff shou1. 

remain 'at the 	 t f or. thrQo'year uni(psn 

thootfjx' isP. ro,otod and postod 1 	sc'htro. rut, in the ri.scn 
cise, hr' otitionor wastransce,rrcid es stat"dabove I I 	 ,t 	

.41 

viithjn o..$pan of 7r'.opt;hs. It is.suhittad thattIiose freucnt I 	f,.. 	.,, 	 '% 	,'.I'''.'.. 	
%'\,' 	fi• 	•. 

 
• 	

.5' 	 trnsfe;rG 
, 	 has:horassed 'to :'ar p. 	nty? •ic?U,nQus I 	 I 

hpnuicatiofl No.797 of \19C3 in Civil Fwlc J' 1J 	of 	foic 
I 	tho Gauhati i11h Court, the petitioner pra'd 'for ;th .ln,t 
iorde. 

	

	 AI)flicOtjOfl, the IlihCout pnd' thQ, 

order ,  on 2,11,1983 
::'...'; 	 :., "oiistr th 'oppljcatjon' as' 	seratc 	 " 

ythis applicat±on tho'otitionor rys for payont , 	 .' 	
. 	of.hjs due sal3ry. and ,othnr'ol1o"onc 	'u'to'7,4,3, . 

' eorned counsa, for the icttionr 
' 	' 	H 	'su —its th3t the petitioner has nt rccriwd his 

H"•. 'H 	' 	
, 	 y;za.ary 	an'!otherfal1.:nces 	sinco'July,.t$2 	and that 	H" 

e has a local right to cet his soloxy aivJ' ail 	pces, 
•-'eard 	. 	S. 	Ali, 	learned 	Sr. Standing Counsel, It  IC I It Central Governrnt 	If the petitioner has roally 	'orked ,, 	upto 7 4.C3 and there is no 1cjal cause for refusing 

to çsrnt hii his salary and al10 ances urto 7.4 it 'II the respondents shall ray the arrears 	ithin a ronth 
the date of receipt ,fro— 	 of this order 

I 	l 	 In the rosult,' the 	petition is 	occc"tecl 	to the 
extent indicated • 	 above. 	Hcr'over, 	liberty is granted 	. 	• to the 	 to file 

'I, 
j 	 parties 	 application for alteration, 

!I 3 	t

.

I 	 modification or cancellation of this order, 	if so ' 	 aç1v,.sed 	 I 	
• I 

'i 	I;. 	 • ... 	. 	 This 	c1spose s I bf 	the ".i sc. 	CIS O. 	•' 	 '. 	•. 	:"' 	 , 	 • 

K. Lahiri, 	'. 

Judge 
Sd/.. T. C. D,, 

	

......... 	
•. 	

,, 	 . 	 . 	S I ñi')h QI11194 the resohdonts filed an opp15catjo; before th  'I 	' 	I 	
I hati_High_c 	 fi cation, . alteration or.----. 	• 

P H ,I1 1 01 1 - i' )I cancellation of the order dated 25 III 83 In ' Sc. Apl cat ion 

	

tjI L 	
lo.;797 of1933 - Civil FuANo.1122 of 1983 Thi ~ application 

registered as 'usc. Aeplication No.203 of 1 031 -  C. fl 	1122 of 
1-903 

he Gauhati Hig" Cou 	paesd 

	

ii 	
' 

ri "  the fo11 i n g .  ordcr on 27.,19c 	: 	
I 

• 	I 	' 	 ' 	

, I '1 	
Peoistcr the ,ppplicatjon flpd by ,  the res ondent 

	

I 	 _,_ 	• 	 as .1 ' sc , C se 	- 

	

I 	
Qi 25. 11,190311 	isc C cc lo 7e17 of 19<13,1 • 1''. 	

•': 	 , 	 node the fo11o':jn 	order, .:hich ts rclov.nt for the': 

JU3' Ose, 

	

'I', 	
• 	 I 	 I 
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' Heard 	A1±, lcarnd Sr. Standing 	• '. i4 fl 	," 
Counsel, Central Governrnnt. If the 	

. 	.. ..: 

potitioner has really :o"kr.d upto 
1.4.63 and there is no legal causo for 

'1 	.• 	refusincj to ront hi his 	lary and 
0 	 ollanc'i.s. u- to 7,4., the resondent& 

shall pay the a rcare ' ithin a ronth 
fro'i the date of ricoipt of, this ordeL 

4.'-...', 	00 	
0• 

tr, 
 S. All 	larnNl St on tin 	Thu •ir 1, Crintr,il 

.• Govcrt1'flt, 	uhlt 	tht thr ret.t ic:'i(,r did not 'ork 

ut to 7 4 03 nd 1w s not entiti' d to ny salary and 

al]o:onces upt the sjid period. If ri fact the 

petitioner lia:n Ll rranod Gupta h(Is not '.'orkcd 
upto 7.4.fl3 and therc exists. lcol ca'sc for refusing 
to qrant his saiay and aim 	inc.' 	u L:% 7 / rI, as 

.ordc'rcd, the nucstion of.akinç thr ynt does not 

or10 ,  As suc h, the order is vrry cler and rcquirc's 
no o1iflcotlon or alteration. th I'av 	c: "inr1 	e 

petitioner. , c do not xjre ss .in' o nion on it in 

respect of the overmentS 3IQ thor n 'nor dQ t' , c 

accot the 	as cOrCCt and/or lricorOC. ' e hold 

thai if the resnondents think that the pot.tioner is 
notentitl0d to eny s1a'y or rib ancs at all n that 

event thcy nay, not p 	th salary nd 3ll::anCoS to 

• :. 	 ,him. . .. 	
•. 	 . 

" iththe so oh s r" tion, t1 jL  net it ion is 

• 	 dposcd of. 

- 	. 	• 	. 	'.. 	
. 	;/— I. 	Lh ri., 

• 	, 	: 	.•. 	.... 	. 	 .• 	. 	 JucIc. 

. 	..Y... 	 • •, 	 . 	Sc!!.:- T. 	. 
3udr 

In the V.isc 	licotion Iwfore the G hat! 1 mu Court for 

modification, alrtion or cancellation of the order, the 

LQ5 
onclont has given in dotoils atout the order of, transcr of 

th e
otitionCr fxo different ploces In paraqraph 3 of the said 

( 	3? 

•:,s tplication, the respoñdentS stated that th potStioner 
ç  

	

1' 	 I  v:as transferred bythe Superint?'kdifl9 Snginr,.TiPimUI 	 . - 
0 	

0 	 • 	 , 	 0 • 	 f 	
0 

Xnvcstigotion Circle 1  Central ltQr Criutori, Shilionçj, dotod 

24 3 6' fron Tip,jlnukh lrvestigatiofl Diisior' i3.2, Irol to 

1'jol 	S.lcl r, it1 ioSL__ 
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By Advocate sri B Malar. 
 

................

•• 	?' 

- VersuS - 

• 	1u1° of India, 
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gras 	aridab  

Delhi 	 • 
contd 2  

H 	 1. 	 • 
_•f4 
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The applicant was appointed as Work carkar 

Grade-Il under central Water Commission from 
24 7 75 

Tti 	n PP I 
	Wfl 	

WorI 	,1Icn1 	17n1'If'I 	w 

orct 
from 13.3.75. The appliCant claimed benefit of 

rogularitb0n with effect from 25.7 76 
In the annexUre 

fid with the o. 
the applicant has not fjled any order 

under which the appiCaflt'5 reque'Bt for regUlar35ati0n 

.. 	I 
was turned down. From record it is seen that the 

	

applicant had moved 0 T 116/86 - C R No 1122/83 	In 

ear 	
applicant claimed 

lier appliCdtiOfl the 
the benefit of 

regularisation as a permanent non technical staff This 

ith other 0 
application alongW 	

147/85 was disposed of on 

21.1 87 
On the ground of regularisation the Tribunal 

observed as under : 

"The questiOn of regUlarlsatborl of 

1\ 	
his 	services 	

as 	permanent 	
non 

_techniCal 	staff 	
lies with 	the 

XN 
 \\

'  authority to consider, for whiCh we do 
), not think that we shall be justif1ed 

to give any direction Moreover, the 
• learned counsel for the .ptitiOner has 
not adVaflqed any submiS9i0 on te 
aforesaid grievances at the time of 

hearing " 

Thus the applicant's claim for regularlsatbon 
was 

rejected. Mr B.Malakar, learned 
COUfl1 ppoarin for the 

applicant did not point . out any change, in factual 

poSti0fl. His argument was that despite order dated 

the case of 

21.1.87 
the resPOflt5 had not considered  

the applicant for regUlari5atbo. heard Mr k.Deb Roy, 

learned sr.C.G.S for the respondents. Mr Deb ROY argued 

H 	 . 
• 1 

...... 



/ 
/ 

•;i. 	
•0 	
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that the claim of the appli 	
or ragU1ari0a_i°n of the 

too 	
0 	

rvice of the np 	
al had 	oadY beefl connid 

se 	

d by 

'i'ribuflAl' 	th 	app1iaAn 	wa 	riV0 	
by the 

shOUld have approached 	
a 

der of the Tribunal he  

higher forum. Mr Deb ROY 0bjected to the filing of the 

appljcatbon on the ground of limitation 
	also and  

0 	

submitted that the issue has alreadY been heard and 

adjud3.Cat 	upon by this Tribunal 

• 	
.0 	 • 	

.° I!i 

3 	
The other ground relates to the transfer of the 

I 	
.1 

applicant to 	
or other. stationS Bihar 	

li1e Varaflasi1 

LucknOw, Pgra, raridabad and Delhi 

Mr B Malakar, learned counsel for the applicant 

• 	 0 	

0 	

0 	

0 

I su

brflltted that the applicant had made representation for 

transfer but his repreSentat3on had not been considered 01 

,0 

(( 	
Mr Deb Roy eferriflg to the AnnexureV to the written 

statement submitted submitted that transfer of Work 

charge, 	

d s it staff are not entertaine a 
affects promotion 

avenues of 

0 kcharged staff in the circle where they 

TequeSt for transfer. Mr Deb Roy also pointed out that 
Al 

applicant had not submitted any representation for 

0 	

•- 	

.-,:° 	

.t °° 	 . 	

0 	

0 

	

0 	

.0  transfer 	but 	his 	
wife •° Smt. 	Pawan 	Gupta 
	made 

representation for transfer. The respondents had given 

	

H 	0 0  • .. 	

replY dated 29y8.2001 •jf0rrniflgthe applicant that the 

transfer of 0rkcharg 	
employees is not covered under 

the transfer guidelines. it was also informed about 

0 	

rjeCti0n of the request of transfer. 
0 	 contd 4  

1 	
0 	

• 	 0 	

0 
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- 

s. 	
I have carefullY considered the sublnise:Lofl' made on 

.titu tttul 	IV- 	tht,C$'tUh t;h' iia(. l.a lii 

- 

on rocord The applicatiOn claiming relief fron 25 7 76 

r,•- 

'0 	

is .  hopelesslY 1arred by 
limitai0fl in vieW of t1 

limitation 	prescribed t4ncer 	
cection 	71. 	of 	the 

Admifli8trat 	TribUfl.lS 	
The application Lliahle to 

0"  

be rejeqtCcl0fl account of limitation. Moreover, legally 

alOt.h0 claim of the applicant is not justified The 
• 	

', 	 : 	 '' 	
:; 	

' 	 - 	 " 

.hal rIin()tI t%U flIII%O i5tUO (i 	
atid ths  

wasreie0t0d by this Tribunal vido' 
 order datOd 271.i7 

7 7, 

	

I 	
' 	 • :'' 

1he'saflO isuO cannot ho rovivod by filing nOW 

(' 

ThO 	'Y° o thl aI?Piicflnt for 
trnnf0T iS 

•, 0 	 S  

ot.'covered. by the transfer, uidelLflo6 and he has been 

about the policy.' n. case the !appljcant is 
med for 

	

for a transfer 0 	1OOSiflcJ the irif:Lt 	)f 

j\ iOritY ho may 	
appLOach 

the roflpofld0nt 	by, a 

4  yo 0 

5. 	
In the ciraull tanc0 	do not find 

LiflY merit in 

application Subject to the observation above, the 

ipp1ioati0l 
is ' dismiS(id. ThrO shall, howovor, be no 

order'as to costS. 

'-S 

I 	
I 

0 

pg 

 

0 	 - 	 . ' 	 . 	

0 	 ' 	
•.. 

	

•5" 	

' 	 i 

0 	

l..1i•4' 

/ 

'.:uf I'ILI ,k.4.r 	lt'-IIPJ) 

' 	 ••' 	 ' 	 ' 	 I'  
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ITAkIAlAi 	 TIL/FA?( 0360203510 
LaiN VV/\ I i;is I 

IR1 	.1R 
GOVERNMENTOF INDIA 

31T •. 
CfN'IlAI. WAT0A t3MMI0CIION 

R 	 tU[ TI-3 
NORTH EASTERN INVESTIGATION DIVISION NO.111 

ft-144, 	IR-791111 (i 	i) 

POST BOX-144, ITANAGAR-791 111 [ARIJNACHAL PRADESHJ 

No NEID-ffl/Adm-b! I t 	) 	C) 	 Dated 

• 	 .. 	 OFFICE ORDER 

The following W/C staff working under North Eastern Investigation Division 
No.111, CWC, Itanagar are hereby transferred under control of the of 	shown against, their 

rininon in public inInrot willi iinmodinto n1fnct. 	
. 

• 	
SI. 	Name & Designation 	' 	Present posting 	Transferred'tO 

No. 
• 	

1+,: 	 SIShri' 	V 	 ' 	 . 	•.: 	 S.  

I I 	Kanak Deka, / 	W/S Gr I 	NEID-Ill CWC, 	MSTLC mv Sub DIvn-I, 

. . 	
Itanagar 	 "CWC, Alipurduar 
(Arunachal Pradesh) 	(West Bengal) 

B.L.P. Gupta,/" 	-do- 	MSTLC mv. Sub Divn-I, Nyukcharoflg mv. Sub 

('W(. Aliourduaf 	Divn., CWC, Jane 
(West Bengal) (Arunachal Pradesh) 

W/S Gr.III NyukcharOng mv. Sub MSTLC lnv.Sub Divn-I, 

Divn., CWC, Jang CWC, Alipurduar 

(Arunachal Pradesh) 	. (West Bengal) 

MV, Driver Nyukcharong Inv. Sub. ,. MTLC lnv.Sub Divn-I, 

Din., CWC, Jang 	S 	 CWC I  Alipurduar 

(Arunachal Pradesh) 	. (West Bengal) 

Mech. Gr.I MSTLC mv. Sub DivnI 1  •Kundil mv. Sub Divn, 

CWC, Alipurduar. 	•. CWC, ChapakhPWa 

• 	(West Bengal) (Assam) 

(r II MTI ( 	mv. Sub Divn-I, Kundil mv. Sub Divrt, 

CWC, Alipurdual 	CWC, Chapakhowa 
(West,Bengal) 	(Assam) 

NyukcharOflg lnv. SubS. • MSTLC Inv.Sub Divn-I, 

Divn., CWC, Jang 	CWC, Alipurduar 
(runaChal Pradesh) 	(West Bengal) 

MSTLC mv. Sub Divn-I,' Nyukcharong mv. Sub 

CWC, Alipurdual 
(West Bengal) 

Divn., CWC, Jang 
(Arunachal Pradesh) 

NEID-Ill, CWC, MSTLC Inv.Sub Divn-I, 

Itanagar 	• 	
S  CWC, Alipurduar 

(Arunachal Pradesh) (West Bengal) 

*Headquartersof ShriSipahi Ram, M.V. Driver shall be treated as at Alipurduar 
w.e.f. 01 .04.2002 (F.N.) 

S. S. Tatua, 

•i .  
S 	 - 

ManikDUtta 

6., 	Gurmit.Singh, 

Bhim B'dr. Chole, 

Gopal Ch.V 
Sutradhar, 

A.,Karmakar, 

IYIt_.IJ. 

Drill Helper 

E6atman 

Khalasi 



5.  

J6 

J. ChakrabOY, 	-d 	 I, C 

	

o- 	NEID-Ill, CWC, 	
MSTLC mv. Sub Dlvn 

	

0 	
tahag8r 	 WC AlpUrdU01 

(ArunaChat Pradosh) 	
(West Bengal) 

ii 	T N Singh, 	 Khalesl 	MSTLC tnv. Sub Divfl-1, 'NyUkcharon9 mv. Sub 

CWC, Alipurduar 	Divn., CWC, Jang 

(West Bengal) 	
(Aruflachal pradesh) 

12. N.P. Singh, 	
-do- 	MSTLC mv. Sub Divn-1, . Nyukcharong mv. Sub 

CWC, AlipurUar 	Dmvn , CWC, Jang 

(West Bengal) 	
(runaChaI PradeSh) ., 

• 	13. 	
o' 	MSTLC mv. Sub Divn-1, Nyukcharong m 

Jagdish Singh, 	.-d 	
v. Sub 

CWC, Alipurduar 	• ,Divn., CWC, Jang 

(West Bengal) 	
0  (ArunaChat PradeSh) 

4. Gopat Roy, 	 -do- 	MSTLC mv. Sub Divn- 	NyukCharoflg mv. Sub • ' 

0 	

.• ,' 

	
00 	

, 	CWC, Alipurduar 	Divn., CWC, Jang 

(West Bengal) 	
(ArunaChal Pradesh) 

A5 
 K. K. Das 	, n 	-do- 	MSTLC mv. Sub Divfl-t,' Nyukcharong mv Sub 

0 	
.• 	

0 	
CWC, Alipurduar 

	Divn., CWC, Jang 

(West Bengal) 	
(ArunaChal Pradesh) 

Roy
,-do-' .-,MSTLC mv. Sub Divfl-!, NyukCharoflg lnv.•SUb 

0 

0 	 T 	

effect from the aRerfloofl of 15th April, 2002., 
hey shall stand relieved of ttoir duties with  

'O 	

••• 	••' 	

•L 	

•, 	

- 	•o 	

0 	
0 

0 	 0 	
0 tE)(ecutive

(A. 
	Engineer 

Copyto:- 
The superintondifl Engineer, North Eastern 

vestigatiofl Cte, central Water — 

0 
• 	

CommiSSi0fl, "Jamir Maniofl", onqshiltiang, ShillOng -793 014 (MeghalaYa) for 

O 	 0 	 favour of kind information pleaSe. 	. 	

0 

The Assistant 'Engineer, MSTLC mv. Sub Divn-1, 	
:, 	 '• 

I -'I, 

O
2. 	0  Central .  Water Commission, Alipurduar .est 

	. 

Bengal). 	
0 

. 	

0 	
With reference to discussions 

The Assistant Engineer, NyukChar0n 	
estigation held 	on, 27.3.2002 

3. 	
in 

Sub, Division, Central Water Commission, Jang Divisional ollice. 
	Further' 

1" 	

posting orders of the staff 

(Aruflachal Pradesh). 
- 0 	

0• 	

posted in their SUbdivlS10n 
Sub may be intimated. 

The Assistant Engineer, Kundil Investigation 4.  
Division,. Central WaOr Commission, Chapakhowa 

	 - 

(Assam). 	, /0 	 0 	 • 	 . 

	

O  5 	
Accounts Branch NEID-IU, CWC, Itanagal 

The Junior Engineer (l-IIQ), NEID-Ill, CWC Itanagar 

The Junior Engineer (DIB), NEID-Ul, CWC, Itanagar 	- 

' Person concerned (16 copies) 

PersOnal File of person concerned (16 copieS) 

uizll"l ()fJ - - 
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Govnrfl1flflt of India 
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North Etrfl 	
DiVi8iOflIX1 

PT NO j44 	XtnflcQ 	AtUflmah1 pr 	øh. 

IJ j 

I 	 I 	 r 

JIj 	Dtø 	 t 

To 
Mdic1 supmrintendsnto 

R1Cri5l1 	Mission Hoapitl, 
tngar (prun,.ach.a1 pra.esh) 

- Information about meical ahbrOViatir93 gnallY 
Saba- 

in 	 . 	. 

	

. 	- 
/ 

some j ornatiC11 a)ut bbr:vitiOn'3 UO it 

o 
prcriPti0.i2 rqtiirod for ficial pQL$. I shall be.  

if
do moth favour of fuiiIg th .flowiflg 

jorioflo 	. 

pr4i3CriPti 	in rspoCt. of shri . BaLs.P.1Pt 

Workchr' work r1ar Gr,X. an omploYC f Ctr1 Wtr 

CDLUi2S0fl 	nclos 	rwith. Th f1lGWifl9 	
btcfl 

written or it up 	
exam.tflat.iofl by eho doctr,, 

\' 	
/ 

CV 5Ch _ 
It is r td that full form of th aboVO may kindlY 

	

.be givno. 	- 	. 	. 

It my alSO plao-bG stated if the abbrzViat 

remarks j-ewO 	
can he macIc, in case of 

	

.

acroflic heart ptieflte 	0 	 • 	

0 

- 	 . 	
Your3 f2ithfullY, 

101 
(pK 0 iY) 

cl8 Av abOVo 	
.  

XOCUt1VO Englneer - 
NE • W C. W. C 

• 	
- 	 144I 
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RamakiiShfla Mission Hospital 	
A,CHAL PRAD S 

• 	 . 

-S  to 
" 

1.nte  

rIoIrr #3  200) 

5 	 The Executive Engineer 	 . 
• 	r-lliDlll CWC 

• 	J P.B. No. 114, itanagar 	 I 	
.5 

Sir, 	• 	 S.  

S 	 ,• 	 S 	 S 	

. 	
5/ 

This refers to your letter No. . NEID-lil/AdIn-. 
I  125/2002/145 dated 03/10/2002 

I 

Ploase be' informed that • "cvs" stands for 
CARDIO VASCULAR SYSTEM and ' 1 NAD" stands 

for NO ABNORMALtTY DETECTED. 
. S 

S 	

S  • 	Regarding Your second point of query1  you may 

please note that it a normal practice ili Medical 

field to use abbreviated forms. 

S 	Thanking you, 

0 	 • 5 •  -. 	 • 	

• 	 'Yours falthfully 

• 	 / 	

' 	 S 	

• S 	

S 	 S  

• 	• 	• • • 	- 	Sv'amt Vishveshanaflda 	• 5 •• 	••• 
• 	

.-.: 	Asislanl ecreia' 

• 	
5. 	

5 	

5, 

IT 

• 
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IN THE 4'4161W~DM§*ATIVE TRIBUNAL 	Q.. 

GUWAUAT1BENCH: WAHTI 	 -'4 

OA 281/2002 

Sri B.L.P. Gupta 

Applicant 

- Vs - 

S 	 Union of India & Others 

... Respondents 

In the matter of 

A rejoinder filled by the applicant 

I, Sri Bhagawan La* Prasad Gupta, the applicant 

abovenamed do hereby solemnly affirm and state as 

follows 	:- 

That I am the applicant in the OA. 281 of 2002 

and as such I am fully acquainted with the facts 

and circumstances of the case. 

That a copy of the written statement filed on 

behalf of the respondents has been served on me 

through my counsel and .having gone through the 

same I have understood the contents therein. 

That I do. not admit any of. the statements and 

averments made in the written statement save and 

except those which are born out by records. 

That as admitted by the respondents the 

- 	 applicant is a regular Work Sarkar, Grade-I and 

vide transfer order dt. 28.03.2002 the applicant 

Contd . .... . P/2 

/ 
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has been posted at NISD/CWC Jang, Arunachal 

Pradesh, wherefrom he has been posted at G&D 

site at Murga Bridge, which is at a distance of 

about 160 kms. from Jang in the hilly terrain of 

Arunachal Pradesh full of jungles. 

(5) 	That the applicant earlier filed OA No. 123/2002 

challenging the transfer order dt. 28.03.2002 

before this Tribunal. The Hon'ble Tribunal 

disposed the said application with adirection 

to the applicant to file a detailed 

representation narrating his grievances before 

the respondent authority and the application was 

accordingly disposed of vide order dt. 

22.04.2002. The contention of the respondent 

authority that the present application is barred 
) 

by the principle of res-judicatais not correct 

in as much as the Tribunal did not disposed OA. 

123/2002 vide order dt. 22.04.2002 on merit. 

(6) 	That with regard to the statement made in 

paragraph-8 of the written statement, the 

deponent states and contends that he has been 

posted on punishment at the interior jungle area 

where service of work sarkar, Grade-I is not at 

all required. The following instances will 

reveal the element of public interest and 

administrative exigencies involved in the 

transfer order. 

1) Kanak Deka w/s I has been transferred from 

Itanagar to Alipurduar. 

Contd ....... P/3 
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2. 	G.C. 	Sutradhar 	WC/Boatmen 	has 	been 

transferred from Alipurduar to Jang Sub-

Division Office. 

3 : S.K. Chakraborty W/S III is kept at Jang 

Sub-Division Office. 

4 : M.C. Francis W/S I (Junior to the applicant) 

is kept in the sub-division office at 

Jang. 

5 : Dhaniram Kahar Assistant Drill Operator 

China Bridge has been transferred to 

Alipurduar where there is no drilling work. 

Besides, Sri K.V. Pillai w/S 'I is kept at 

Division Office, Itanagar, Sri Ganesh Chetri W/S 

I (junior to the applicant) is kept at Division 

Office, itanagar, T. Joseph wtS III alongwith 

his wife, who is a T/S Khalasi are kept at 

Division Office,' Itanagar since their 

appointment. All these employees have never been 

in work site, whereas the applicant has been 

sent out on administrative exigencies and public 

interest time and again. 

(7) 	That with regard to the statement made in 

paragraph-9, the deponent states that the 

applicant being a regular confirmed work charged 

employee is entitled to all benefits enjoyed , he 

regular employii' under the rules and as such 

the contention of the respondent that the rule 

for tenure posting does not apply in his case is 

Contd ...... P/4 
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not correct. 

The further contention of the respondent 

that the Hon'ble Tribunal has examined this 

aspect in OA. 123/2002 is against the record. 

The contention of the respondent that records 

are not available in the office regarding the 

illness of the applicant is not correct. The 

applicant has been a hear patient since 1983 and 

he has produced medical certificates to that 

effect on the following dates :- 

 9-2-83 From Luhianagar P.H.C., 	Patna. 

 30-4-84 : 	From Begusarai P.H.C., Bihar. 

 5-9-85 : 	From Muzzaffarpur P.H.C. 

 30-7-89 : 	From Dharmanagar P.H.C. 	Tripura. 

 15-4-90 : 	From Sibsagar P.H.C., 	Assam. 

 3-12-90 	: From Nagaland. 

 31-8-94 : 	From Muzzaffarpur. 

Copies of medical certificates are annexed 

herewith and marked Annexure-A Series. 

(8) 	That with regard to the statement made in 

Paragraph-b, the deponent states that the 

medical certificates referred to above do not 

suggest that the applicant is not a heart 

patient. The opinion obtained from the 

Superintendent 	Ramkrishna 	Mission, 	Itanagar 

cannot be used against the deponent as it has 

been obtained without 	his knowledge. 	The 

Contd ....... P15 
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respondent authority in the event of any don€,t 

could have referred the deponent to face a 

medical board and thus obtained the medical 

opinion which could not be rebutted by the 

deponent. 

That with regard to the statement made in 

paragraph-li, 	the 	deponent 	reiterates 	his 

contention 71-oJ7 there is no administrative 

exigencies and requirement of works do no permit 

posting of an work sarkar, Grade-I. The works 

can very well be done by a w/C Khalasi or w/s 

III. 

That with regard to the statement made in 

paragraph-12, the deponent states that the order 

dt. 22.04.2002 in OA.123/2002 is not an order of 

disposal on merit and as such there is no 

question of settlement of issues in that OA by 

the said order. On earlier occassion the 

deponent was transferred on 3-6-97 to Phialeng, 

Mizoram and this order was subsequently modified 

on the ground of his being a heart patient and 

the deponent was posted to MSTLCISD, Alipurduar. 

Copies of transfer order and modification 

order are annexed herewith and marked Annexure-B 

and B 1  respectively. 

That the deponent cannot reconcile the statement 

made in paragraph-14 to the affect that besides 

the guidelines there is no provision -for manning 

Contd.......P/6 



f/ 10. 

1/ 6 /1 

the sites by workcharge establishment vis-a-vise 

regular establishment and that W/S I can be 

deployed at G&D site subject to availability of 

staff. This statement contradicts the statement 

that the applicant was posted on administrative 

exigencies and requirement of works. The further 

statement of the respondent to the affect that the 

guidelines were circulated to the Superintending 

Engineer soliciting comments as the guidelines 

were simply recommendations of an inter 

departmental committee of CWC which havenot been 

accept'ed. In this cnnection it is stated that the 

committee for review of works of norms was set up 

by the 5th Central Pay Commission and such 

recommendations have a binding force as no 

comments were furnished on it since 14.10.1996. 

That the deponent further states that he submitted 

a representation on 30.10.98 to the Chairman CWC 

for his transfer on the ground on his health. This 

representation was forwarded by the Respondent No. 

2 vide Letter No. NEID-III/WC/PF-6061-62, dt. 

4.12.98. This will reveal that the deponent is a 

heart patient. 

Copies of the representation together 

with the forwarding letter are annexed herewith 

and marked Anriexure-C and C 1 . 

That the deponent states that it is not correct to 

say that inter-circle transfers are not allowed. 

Following W/C employees were transferres from NEID 

Contd ....... P/7 
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Circle to Cauvery Division/CWC in 1999 to 

Bangalore. 

 Sri Antony Kurian 

 Sri V.C. Joseph 

 Sri P.V. 	Lavier 

 Sri K.K. Madan Mohan 

All we Khalasies 

Besides, one Dambarudhar Munda, W/C 

Khalasi was also transferred from Agartala to 

Sambalpur Mahanadi Division, Orissa. 

Copies of the above orders are annexed 

hereto and marked Annexure-C and C 1 . 

That from the above it could easily be seen that 

the transfer order dt. 28.03.2002 is as a measure 

of punishment which is required to be interfered 

with. 

That the statements made in pars /)  

are true to my knowledge and those in para 	 _ 

being matters and records are true to 

my information derive from records which I believe 

to be true and the rest are my humble submission 

before the Hon'ble Tribunal. 

F)~~4 VA  WIP 

Contd.......P/8 
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Gram: SENEC: Shi.1.l.ong 
Phone: 	230049 

No.NEIc/2/VI-- / 
Governjnet 01 T.nc.U.a , 

CentrjiJ Water Commfssion, 
North F,asteri tnv. Circle, 

'Jain r Mand on't, Norij;hj Iii ang, 
ShiJl.ong - 79301.4' (Nleghalaya) 

Dated, the 	 3997 

OFFT.CE ORDFJR 	 : 

The fo1oing Wok -cI]aged s t a f f a r e herby trahsferred and posted with immediate 	lect as detailed bel.o: 

Si Name & Desi g nat-Jon Present Posting 	Where posted 

	

\ TPGupta Work Sarkar ('r.T N}TC,Shi]Jong 	.NTSDITICWC, 
Phai.leng, 
Ilj 7Oram 

Hi.irn Bahaclur, Kha la; i. 	 c1- 	 MTf,C Sub- 
Di vn . No I, 
A 1. i. pu rdua r 

r..si.ng1, 	Khalasj 	 MSTIJC 	Sub- 	NTSD- tT,CWC 
Divfl.No.T, 	 Phai]eng, 
Ai.jpurduar. 	Mizoram 

Surojft Flazumder,KIialasj. 	do 

. 	J.P.. Singh, Kha]asj 	 NISD-v 	 NTC, CWC, 
CW(, 	 . 	l.•l.ong 
S)iiiioncj , 

(ajes)-) Diiain) 6 /92 
Super intending .Fng i.neer 

A 	 - 

- 	 - 



Griii : sti7Ec SITILLONC 

i' 77TTT  

3q 

10 9 Y 
GOVERNMENT OF INDIA 

Office of the Superintencnng Erginecr 
NORTH tASTRH lHVES11OATIOt 01R01E, GE?TOAL WATER GOMMISSWN • 

JAMIR MANSION, NONGSHILLIANG SHILLONG-793014 

• No, 	
Dare 

OfT. 

P,c 	230107 

Phone 230049 

The transfer and posting place of the incumbents at 

Sl.No,1,3 & 4 issued vide this ofie order NO.NEIC/2009/VO1.\/ 
1354-60 dtdo 3,6.97 shid be NEISDI,C 1qC,Phaj1enq Hizor' 
instead of HNEISD_):I,cf.jc, Phailenq, Mizor mn u. 

1. 

All Other conffttjong remained the same. 

(Rajesh Dharn)6(9) 
%p er in tend 	jneer 

Copy tot 

The 	ecutive Engineer,North Ea3tern Inv,Divfl. Os.I,CWC, Sjlchr 
for information & necessary actic.n please. 

The Executive Engineer 1  North Eastern Inv.Djvn,No,III,C1C 1  
Itanagar for information & necessary acticn please 0  

The Asstt. Engineer}), NEIC,c1'c,shj1i-g for necessary 
action, 

The Astt, Engineer, NEISD_I,CSC,phajleng, Hizoram for necessary 
action. 	 • 

The Agstt, Engineer, MSTLC SubDjvn,NO.I,CWC, Alipurduar for 
necessary acticn, 

The Aestt. Engineer ,NEISD-v, CWC ,Shillong for necesy act ici, 

Person concerned, ( 
	

, (y4 / 

yLime. 
CQ11) 

kattItt 



GRAM:'SENEC' SHILLONG 	
PHONE :(0364) 230049 
FAX 	: (0364) 22636 

NO.NEIC/.2009/VQ1V/ I6$ 

Government of India 
Central Water Commission 
North Eastern mv. Circle 

Jainir Mansion' Nongshilliang 
Shillong_7934 

Dated the j&_June,g7. 

OFFICE ORDER 

In 	partial 	modification of 	this 	office 	order 
No.NEIC/2009/vol_v,135460 dated 3.6.97 and.No.1399_1407, dated 
4.6.97, the place of Po.ting. of Shri B.L.P. Gupta, W/S Gr.I, 
should be "ManassankosjTeesta - Link Canal Sub-Division No.11, 
Central Water Commission Alipurduar, under North Eastern Inves-
tigation DVjj0 

No.111, CWC, Itanagar" Instead of North Eastern Sub -
Division No.1, CWC, Phaileng, Nizoram, under NEID No.1, CWC, S 11 char. 

I 	
His date, of relief issued vide this of fice order 

No.NEIC/200g/vol_v/1408_l4 dated 5.5.1997 will remain unchanged. 

• . 

(Rajesh 	Dham) 
SuPerintenclj)g Engineer.  

Copy to: 

 
 

The Executive Engineer,N_1 CWC, 	Slichar. 

 
The Executive. Engiee, NEID - Ill, 	CWC, 	Itanagar. 

. 

 
The Assistant Engineer, NEISD-V, 	CWC, 	Shillong. 

 
The 
The 

Assistat 
Assistant 

Engineer, NEISD-I, 	CWC, 	Phaileng, 	Mizoram. 
 The Assistait 

Engin*eer, 
Engineer,. 

MSTLC SUb_DIVfl.NO.I,!CWC,A1iPUrdUar 

Person concerned MSTLC Sub-Divn.No-II,CWC,AliPurduar.  

(V 



Ar4tqs x 

IDIII/WCF-

To, 

The superintending Enginer, 
North Eastern mv. Circle, 
Central Water Commission. 
Shillong-14 (Meghlayi) 

Sub i 	Forwarding of representationf Sh.C.L.P Qpta 
W/SOr,I 

•••e.•*••qtq 

Sir, 

The respreenttion date:\3O.1.O.98 submttted by 
• 

 

3rr1 B.L.P. Gupta, W/S,GrX presently 	king in MTLCIsD-I 
• CiC,Alirurduar which is self explanatory is sent herwith 

alongwith copy meant for Chairman aviC,New .  Dølhi and Secretary, 
ry of Water Resources, New Delhi for further nece8

1 

 ary 

/ 
CDfl\ 

 

Yours fa1thfui1y, 
• 	 • 	 .1 

* 

D 

A.O. Majumdar 
Fn cl 	Ap'Ab4t'e. 	 ixtcutive Engineer 

the A3stt.Engineer, 
letter No. MSTLCISD_I/.XI/98/379 dt. 30,10.98. 1  

I 	
ea  cr  
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Tip 

The Ron1e thairrnan, 
ntrai' water Oiinissin, 	 - 

Sewa Rhavan, 	 ' 

• 	New Delhj 

(Thrugb .per channel) 

Sub: 	
Prayer for trnsfer to Dhagwan La).* praSad e.pta, Wt.k 
Sarker eradei, from 'north Eastern Investjatj,n Circle, central wer Cenjssjon, Shiilon(Meghajay) to any 
C.W. C,off ices Which located at Farid&ad,rlhj, tuelmew,  • 	Aqra, Gauhati or in the state of Bih ,ar.Muzaffarr. " 

flonb'le Sir, 

Petitioner 3ha0an La],4 prasad quPtao Wörk'Sarkarde±, 
Presently. warktng under North Eastern Thvestigatj. Circle, Central 
water Qtssj, ShiUen, since AuguBt 191. X respecd sir the hun'htle petitionei has your honour to express 'the grievan 	as flleus for your kind perusal and necessary consideration for the transfer to your petjtjonr, 	 •' 	 -' 

Sir, your humble petitbonr has been servicing under Your 
henour,jurlsdjctian since his appoinnt in the yearjuly 1973 in • 	

•.' Lwer Lagyap}rd. Project circle, Central water Cnmissjen, Sikkim' 
• 	Thereafter on t'randferred from said project to T1paimukh vestigatioi • Circle, Central water. Ommissjo, "Shiuleng Now renarñed of that • Circle as North Eastern InvestjgaF4in Circle, Central Water ' 

Cemmissien, Sh.U1.ng,' Sir, since my appintene and joining in' the Department I always posted, 'in- theretjest crnez of hilly' stat1s in the stath' of Sik)dm,Mjpr, Mizorajii and Nagaland where there is no proper Evad éernmunjcatj.ns 'facijejes, N any I'ed1ca1 
centre,No any school facilities Nez any essential aco.mmodjtj05 
facilities , availables,  but I stayed in such the places du to my .  postings, 	S 	 - 	 S 	 S 	 , 

Sir s, due te.my  postings in such the hilly places and 
rernatiest corner in the afäi,reeajd states the 'health of your petitioner has bnom lest very badly and petitioner has been 
suffering frem chest pains troubles since it very pobengs end some other physical tteubl 'are also devei,ping 'in'rne which compels me ,to have my posting near to.rny home - t, i.e, in the Ristt. of.  *zzaffarpur in (Lthar) or where thei(s 'proper 'Medjcl 'facility ava1le but out  of the high altitude locality bécause"i got advised by the many Dr, to avoid my',servjce in the High altitude area's 
for which Doctor's recommended me for further .Invèstigatjen and 
treatment Ina ordiolcgy centre and 'also advised: for not staying 
in damp climate, as a precaltionary measures of my life. In this-connection I am also enclosing herewith the potostate copy of the 
00'et4r's certjfjcates for your immediate 'favourable order please. 
Doctor Ramesh Prasad Certificate dated 2 7.3.1986 * Doctor /itabh 
thakiabaztj certificate of dated 3047.4s' and ID.tz Rohin! Kr. 
Dutta certificate of dated 	 ' • 	• 	' 

sir, circumastances being such your 'humble petitioner has 
no ether alternative than to place andexpress the compalsions 
through this, apUcatio to transfer thC 'petitioner imnediat].y 
fem the Narth Eastern Investigation Circle, Central water' 
Cemmisslen,' Shilbong (Xleghalaya) 'to any other suitable places 
as pr'ed above or in .the'stte of Bihar and thu'hd1p me in 
my solem duty' tWazds, 	 " 	 ' 

Contd on ?age(2) 

Y)&C41) 
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,..  

\)TJ 

tereføe,pray and surrender myself )efre yeur 
honur gracleus and helpful hands fr cnlderat1en ef my transfer 
at snie suitable place In the state of Lthar er LP.as su)m1tted aeve. 

With full hope I place this aplicatjn efQre your 
hnux44.fer immediate favaurajóléerder please. 

Thanking yeu, 

Yeurs faithf lly 

(L -COUPTAiJ\ct) 

Werk. Sarkar rade,. 
Project Investigatien site on River 

Diku T .~m.Lu. in Nagaland. 
Under Nrth Eastern Investigation ADivislon NI 0  ntral water mmiss1on , Silehar. 
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46 	 PON 558136 	 GRAMS Ift NM VORk 

FAX: 5538136  
)JNO, ~CD/6q)/AMII-iM!

BANGALORE  
 372 ..- 5

R1MEH1OFJNDI3A 
CEIflLWATE,RCO}4M1$310N 

- 	 CA1PIER\ DIVISION---- 
F WING, 3RD FLOOR, 1(ENDR1YA 3P1DAN 	

11 

• 	 KORMG BANGALORE56O 034 ALA, 	•. 	'. 

IN 
DATED / 

OFFICE ORDER

i.Consequent upon their transfer and posting to this divtsion on their 

own interest, 'ide the Superintending Engineer, Cauvety & Southern Riverè CircIe's 

Office Order No.'-C&SRC-2/i0(3)/92fAdm1111327-50 DT. 2i06-99, the folloving Work: 
Charged KhaI'asis are hereby 're-posted to the sites .uider thiDivi9ion as .mentionecL 
below: 

SI. No. 	Name 	Where working 	Where-re-posted 

	

S/Shri 	 at present 
-----------.............................. . ..... -----'---T•------------------------- 

Anton' Kurian 	Bralimaputra and 	Site No. 27, Bantwal, 
Barak Basin, ,. "•. 	 CWC,Basthi Padupu, 
Shillo 	 Dakshina-Karinada  

Karnafaka-574211 
V.C. Joseph 	' 	 -do- 	. 	 -do- 

t 	\,/.V.Xavier 	-do- 	 Site Yennehole 
' 	 CW.C., Karkala Taiuk 

Dakshina Kannada 
' 	

- 	 Karnalaka-574101 

	

0& A, KuThikevan 	-do- 	 Soth Western Rivers 
Sub-Division-Ill, 

	

' 	 - 	Shbha Building,  

Bolar Main Road, 

	

- 	 . 	Jeppu,  

Mangaiore-57$ 001 

- ' 05:K.K.Madafl Mohan 	-do- 	 Site Addoor, CWC, 

	

- 	
-. 	 Addoór (village) 

BantwalTntuk-  

Dakshina Kannada DL 
Karnataka 

-- ---- 

EXECUTIVE ENGINE-ER 
• 	 . 	 .CAUVERYDIVIISON 	. 	 •' 	 ... - 

C.W.C., BANGALORE. • 
OFFICE 

ORDER BOOK 



.... 	 ... 	
•.. 	 .. 	 .. 

gx~ 

4;f 
2919 	 OR 

• 	NA\ 
NiflUfl 

JAnusr.y  

Dear 4JN t0L 

P1ae rcfr to yout 1. ttur dtd 
jith July,  191 and 5th Dec mber, I 1fl 
regdirg the frank o Shri )atMudhtlr 
Mundi Worb—Chacd thaiaa1 I roin Agtirtala 

to Sambalpur, Onanadi D1viøion Cntrz 

Water (omm!aon tfiOrica, 

You will be glad to know . tht t, p • 

o 	to tranvIr ht1 flRmhnrIlr1r Mun 

to i3urla In OjLL hVO bCfl li6U, 
dttrod by you. 

- 	

' 

0 	 TT-. 	
- 	 . 	 ••• 	 . . 	S 	 -. 

Youra 	Sfl; 1y4, 

- 

Sh> I S'be11y PiM9kh t . 
M"mber of PnrIrnc$fl, 
Lok Snh)' 	 C 

ChanakypurL :. 

Now Odhi-flU 021 
- 	 / 	 . 	 • 

j 4J 	LflL 

(I 

- 	 ' 

• 	 S. .. 	 . 	
.. 

• 	 49• 


